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CENT1AL 	II3rAqTrrE TIUN 

GUvIAHATI BENCH \ 

	

jriginai App liCatOfl NO. 
	 15 s-/c 

—14i3. pet tiOñ O. 

Contempt petitiOn No. 

evIew Application NO. 

Appiicaflt(s) 
	

AA 

RespOndents  

Advocate(s) for the App1Cant(S) 

Advocate3s) for the Respondents 

	

N'otes Of this RejiStrY 
	 Order of the Tt 	1:: 

14.06.2005 

ih app;c:tiOn IS  in 

fs fiiecijC. F. for Rs. 501' - 

vde )BO 

.. 

Dated........ 

Q2f - 

4 	A 
jji:' 	LfCf 

I Mbe_ 'ç OtyJ(;/ 

-L ' LN • 7o) 

'D4: 'q- 1 6 /05,, 

H 
b 	14/th 	b3)i\  

Q31; 

Heard Mro BoAfted, learned coun-
sel for the applicants and Dr.M.C. 

Sharma, learned Railway counsel. 

Dr.Shdrma submits that notice has 

to go to the respondents since factu*l 

allegations are made regarding prepa-

ration of the select list. Hence 

respondents are directed to show cause 

as to why this applIcation shall not 

be admitted. 

It is seen that full address of 

party respondent Nos. 6 to 36 are 

not furnished which will make it 

difficult to serve noticesto the saic. 

respondents. In the circumstances, 

applicants are directed to get the 

full details of m party respondents 
to 36 from the Office of the res-

pondents 3, 4 and 5 and furnish the 

same before this Tribunal for sendir,  

notices to the said respondents. 
Post on 11.7.2005. Learned Railwa 

counsel to get instjruction in the 

meantime. 

Member 	 Vice-Chairman 
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O.A. 135 of 2005 	 r;j •1 - 	 - 

18.7.05, 

1 .  

,Vc4 ),3z1  

Sl,7 	A J35/o 
p  

€1LA7 	
'In 

Mr.R,I 	1earnj counsel for 
the applicant is prese• Dr.M.C.Sara 
learned counse' appearing for Respondej... 

Nos. 2 to 5 is present, Notices 
LFZ 	private respondents 6 to 36 

8.7.05. 

Post the matter on 19.8.05. 
, 

Meaibe~r
ViCe Cl 

• R/Q -. 

j 

'4 /L p7' 

• 	 .' 	,t• 
Lp/:.jcdTc 

- 	 •.• 
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':- 

a: 	-• 	- 	 - 

,v4— 	- • 
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-19.8.2005 	Mr. R. Islam, learned .dounsel 

o'- for the applicants is present. Dr.'; 

M.0 SarTna, learned, counselfor the 

21 
9-

respondents No. 2 to 5 ieeks for time 

v'?3.Oi 	I1fl'? 	 for filing written statanent. Mr. 7.L. 

Sarkar, learned counsel for the 

respondents N00  17, 34., 5and36'- 1s 

- 	 also present. Post on 21.9.2005. 

-. 	 - 	 Written gta-tnent, if any, in the 

meantime. 	
t 

NAY tV Tt 	tY\ \'Z 

	

o 4A - 	fr d ttU 

• , 0:LA-; 

3ç 	 Vice-ChaIrman 

•1 	 - 

	

21.9.05 	; Heard Mr.B.Ahied iea-çied counsel 

-:. 	- 4 .  e•, 	
for the applicant I presezt. Dr.M. 

sha rhia I earned Rail way 

suk*nits it the written s ;ateme\ 

is sent for vettIng and that\sa 
1 	 - more time is required. 

	

Vr 	 Post the matter on 7.11.05 

I 	

ID 

- - 	
Vice-Chairn? 

:'Ln\ 
7.1142005 	At thii.,  request.ofDr. M.-C. 

learned railway counsel for theL 

respondents, •the case is adjour. 

• 2:1• 

 
to 16.12.2005. Mr. R. ttslam, leak 

- •c 	 , 	
...• 	 • 

' 	 counsel for the applicant and 

J. L. Sarkar, learned supporting 

- 	 counsel has no objection.- 
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Mice.-ChaIrman 

i-.-- 	
- 	 / 

mb 	 - 

( 	
- 	

!,'.. 	 - 	

• 

LM-- 

- 	
•- 



- - - 	 - 

.N. 15 135;2005 

¼ 	

1 
A)n, .ójëcj 

for 	 i 	 Mr4 
V t M. C. Saa.eane con 	for 

- 	

- 

S 

statentis bejn fird 

	

1 1' 	 Counsel for the 	 seek 
time for filing reJoinder. Posf.rr 

	

• 	
- 	

: 	 - 	
-. 	 ••S 	

V  ie. 1.200. Rejoinde 	f any, in :• j 	
the meax t4rne. 	- 	- 

• 

-- 

	

V 	

-z 	

• 

	

Mb• 	 •••. 

18.01,2Ø 	Present : Hon1e Sri K.V. 
S 

V 	

8chidahandn. Vic mn 

• 	
- 	

Past before thent available 

Mb 

Livjsjón Iench. 
•; 	

•.:-••- 	

••• 	 S 	
V S ) . SS.VL:. 	 V  

	

I 	 ir 

11.07.2006 	Post before the, nexi Djvjsn ' 	- 	
Bench0  

mb 

* 	 V 	 V 	

S 

- 	

S 	 S 

25,0.23O 	Post on 27.97.2006. L JJ 

S 	

• 	
VicChajan 

S 	 nib 	- 

2707.20O6 	- 	3efór the next Dvjgj0 

S 	

S 	

•S. 

mb 	
;iccin 

V 	

V 	 • 
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O.A.i3512005 

8.8.2006 	Dr.M.C.5harrfla. learned Railway 
counsel for the respondents is direc. 

ted to produce the re levant records 

before the next date of heari.ng. 

- 	post bbtore the next Division 

Bench. 

MOMVer (A) 	 ViCrn 

bb 	 - 

5\) 	 ovk& 

b 

--&'\ 

I 

C- 



NOW 
	

2.3.2007 	Dr.M.C.Sharma, learned counsel lor 

the Railways was directed to produce the 
- 	 . 

records. He submitted that records are 
& 

ready. The same be produced before the 

Registry and Registry will keep in sate 

-- 	 custody. Thereafter the records will be' 

Ruçj, 	produced before this Bench. 

Memi 	 Vice-Chairman 
/bb/ 

- 

13 3 2007 	Counsel for the Applicant has filed 

rejoinder today. Post before the next 

Division Bench. 

Member (A) 	 Vice-Chairman 

/bb/ 

	

23.4.2007 	Present: The Hon'ble Mr. G. Shanthappa 

The Hon'ble Mr. 0 Ray, Member (A) 

Mr. R. Islam, learned counselrresentecl 

- 	 the Applicant. Though notices on Respondent 
7 	-- 	

Nos. 11, 14, 21, 31, 32 & 35 were earlier 

issued in the year 2005 but the same hav not 

yet been served. Hence, we direct the couih-.- 
JLqt6 

for the Applicant to take steps for service of 

notice against the said Respondents. He is 

directed to pay the necessary process fee and a 

	

- 	 cor of the O.A. and its Annexures. 

, 12 j 	 Dr.M.C.Sharma, learréd'Riliaycouei is 

a,2Z, 	 present. Unless all the Respondents are sewed ' 

2 	2 	2, z,, , 	 case cannot be heard fina]y. After service of 

•, 	 notice against the said Respondents 'case will 
be heard finally. 

	

rY '4 	
Post on 11 06.2007 
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/ 	 p 

11.6.07, 	the 	or25.6.O7. 

Vice-Chairman 

IM 

25 6 07 	 Post the matter on167(7 

Vice-Chairman 

/4/o7 
, 	, 	JeeJi iYl-01' 	 177.2007 	 At 	the 	request 	made 	by 

9-r }MA2— 	
Dr.M.C.Sharma, learned Railway Counsel 

/ 	
14) 	 let the case be posted on 31.7.2007. 

Vice-Cha.irmn 
/bb/ 
2t 

tcic7 

No1i, Se' 1?- 2 

- 

i.. 	 3L7.2007 	Post the case before the next LLt- Th O 	cJ 	sr- c--k 

" 	
Division Bench. 

-- 

Vice-Chairman 
/bb/ 

o L 	,eat 

I 

: 

4h12 	 c, 

4 	
I S 	 - 	 - 

bDt 	 - 



r2901 2008 	It is piyed on behalf of Ur B 

, 	
learned counsel appearing for the 

.pIicant that he is sick, for which the 

- 	
i matter needi adjournment.. 

Call this matter on 06.02.2008. 

jeinb
eer

(M.R.MóhafltY)  

 (A) Viee-Chjaii1Thfl 

Im 

06.02 . 2008 

-. 

2'OS'6' 

Liii 

Heard. in part. Call this matter for 

further hearing, when Dr. M C. Sárma, 

learned Railway COunsel appearing for .the 

Respondents shall cause production of 

records of the details of the marks of the 8 

(eight) Applicants and 31 selected 

candidates, 

Call this matter on 08.02.2008 for 
hearing 

(Khush 	 . 
Mphan Member (A) 	

v1c 	

.. 	
S 

e-Chan: 

08.02.2008 	Heard further - in - pàrL Dr.' 

• . M.C.Sarma, learned counsel appearing for 

the Railways has placed before; us the 

marks secured by the Applicants and the 

selected 31 candidate; 'which. reqthrs 

	

\\, 	( 	 further clarification from the Respondents. 

department. 

In the aforesaid premises, the 

hearing of this matter stáñds adjourned to 
S 	

24.03.2008; because Dr Sarma is likely to 

- remain absent from North East during the 

intervening jeriod. 	 .. V  

Call this mattêron 24.03.2008. 

'(K1uishir5m) 	. 	. (M.R.Mohanty) 
'Member(A) .. 	.• . ViceChairman 

pg 	 . 	• 	 .. 	•. 
S 	 . 	 . 	 .., 

- 	 V 	•• 	. 	..• 	• 
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O.A. 135 of 07 

C 	 - 

24.03.2008 	 Call this matter on 
£ac :Lc 	 08.04.2008 for hearing. 

cr 
¼ 	. 

(Md.Mohanty) 
Vice-Chairman 

IM  
. 	

. 

08.04.2008 	Heard further the learned 

	

(!1z""766C A 	VAW 	 Counsel îóî' the parties. Hearing 

concluded. 

-. 	 For the reasons recorded 

-. •.: 	 ....., separately, this case is dismissed. 

	

- 	 1 	
There shall, however, be no order as 

to costs. 

ZIKI 

¼ 	

hiram) 	(MRn ) 

	

Member (A) 	Vice-Chairman 
nkm 

	

c, :c;:/L 
.. 	 . . 	. . . 	 • 	

. 

/ 

• 	. 

C. 	 . 	

. 	,, c. 	•.. 	, 	¼ 	¼ 

.'.• 	. 	
. 	 ¼! 	

. 

!. ¼' 
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CENThAL ADMINISTRATIVE TRIBUNAL 
WAHATIWENCH 

Original Application No 135 of 2005 

DATE OF DECISION: 0804!2008 

Srnt Paresh Ch. Das & 7 othe.s 	 .APPLICANT(S) 

Dr B. Ahmed and Mr R. Islam 
	

ADVOCATE(S) FOR ThE 
APPLICANT(S) 

versus 

Union of India & Ors. 	 ...,J{ESPONDENT(S) 

By Advocate Dr M.C. Sharma, Railway Counsel ADVOCATE(S) FOR THE 
RESPONDENT(S) 

CORAM; 

The Hon'ble Mr. M.R Mohanty, Vice-Chairman 

The Hon'bie Mr Khushiram 1  Administrative Menher 

Whether reporters of local newspapers 
may be allowed to see the Judgment? 

Whether to be referred to the Reporter or not? 	YesjW 

Whether to be forwarded for including in the Digest 
Being compiled atjodhpur Bench and other Benches? e1No 

Whether their Lordships wish to see the fair copy 
of theJudgment? 



V 

~v 
CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application No.135 of 2005 

Date of Order: This the 81  day of April 2008 

The Hojfble Shri M.R. Mohanty,, Vice-Chairman 

The Hon bIe Shri Khushiram, Administrative Member 

Shri Paresh Ch. Das 
Son of Late Srikanta Des 
Nilachalpur, Maligaon, Guwahati-1 1. 

Shri Bhanu Ranjan Misra 
Slo Late Mono Ranjan Misra 
fly. Qtr. No.6/B, East Gosala, 
Maligaon, Guwabati-Il. 

Shri Praneswar Goswami 
S/o Shri Ram Mohan Goswami, 
RIy. Qtr. No.213 (G), 
Bamunimaidam, Guwahati-21. 

Shri Surya Kr Das 
S/o Late Kanak Ch Des,. 
fly. Qtr. No.410/B, 
Bamunimaidam, Guwahati-21. 

Shri Apurba Kalita 
S/o Late Chabin Ch. Kalita, 
Rly. Qtr. No.L190-A,, 
Guwah ati fly. Colony, Guwah ati-1. 

Shri Benedict Victor Gon salves 
S/o Late Lious Gonsalves, 
Qtr. No.DS/31-F, 
Guwahati fly. Colony1 Guwahati-1. 

Shri Bhuban Ch. Goswanii 
Slo Late Umesh Ch. Goswami, 
Qtr. No.119/H, Barninumaid am, Ga21 



3,  

2 
	 \r )  

	

8. 	Shri Lagan Kachary 
S/a Shri Boha Ram Boro, 
Qtr. No.712/F, 
Bamunimaidam, Guwahati-21 	 . 	.Applicants 

By Advocates Dr B. Ahmed and Mr R. Islam. 

- versus 

	

1. 	The General Manager, 
N.F. Railway, Maligaon, Guwahati-11 

	

2. 	The Divisional Railway Manager, 
N.F. Railway, Lumding, 
District- Nagaan, Assarn. 

	

3. 	The Senior Divisional Operation Manager, 
N.F. Railway,, Lumding, 
District- Nagaon, Assam. 

	

4. 	The Divisional Railway Manager (Personnel) 
N.F. Railway, Lumding, 
District- Nagaon, Assam. 

	

5. 	Shri Babulal Biswas, 
Senior Goods Guard, Lumding. 

	

6. 	ShriN.C.Chowdhury, 
Senior Goods Guard, Lumding. 

	

7. 	Shri Rakshit Majurnder, 
Senior Goods Guard, Lumding. 

	

.8. 	ShriA.C.Dey, 
Senior Goods Guard, NGC. 

	

• 9. 	Shri Hiranya Kr. Das 
Senior Goods Guard, NGC. 

10. ShriManikChNath 
Senior Goods Guard, BPB. 

• 11. Shri Subhash Majumder, 
Senior Goods Guard, Lumdin.. 

12,. Shri Haradhan Dey 
Senior Goods Guard, BPB. 

Shri Nirjhar Biwas, 	- 
Senior Goods Guard, Lumding. 

Shri B.K. Biswas 
Senior Goads Guard, NGC. 

Shri. Samir Chakraborty 
Senior Goads Guard,ding. 
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Shri H.K. Kajita 
• 	Senior Goods Guard, NGC. 

S hri Anjan Du tta 
Senior Goods Guard, Lurndin. 

Shri S.B. Baruah (S 
Senior Goods Guard, Lurnding. 

ShrGaubm Roy 
Senior Goads Guard, BPB 

2Q. ShrijäyantaChoudhury 
Senior Goods Guard, NGC. 

S h ri Ram a Ra njan Roy 
Senior Goods Guard, Lumding. 

Shri Akhi} Paul 
Senior Goods Guard, Lumding. 

ShriJ.C. Barthakur 
Goods Guard, NGC. 

ShdP.K,Laia 
Goods Guard, Lumding. 

Shri H.K. Dutta 
Goods Guard, NGC. 

26, Shri A.K. Lala 
Goods Guard, Lurnding. 

Shri D.K. MaBick (SC) 
Goods Guard, Lurnding. 

Shri L. KaBta 
Goods Guard, Lumd fn. 

Shri C.C. Boro (ST) 
Goods Guard, NGC. 

Shri Sushil Kr. Das (ST) 
Goods Guard, BPB. 

Shri B.K. Saha (SC) 
Goods Guard, NGC. 

ShrikC.KalIta 
Goods Guard,N'GC. 

33.. Shri Sankar Bharali (SC) 

• 	
Goods GuaGC9 



/ 
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34. Shri B. Ku mar 
Goods Guard, NGC. 

• 	35. ShriB..Ahmed 
Goods Guard, NGC. - 	 Respondents 

By Advocate Dr M.C, Sharma, Railway Standing Counsel. 

34444444.444.434.4,4 

ORDER(ORAL 

M.R. MOHANI'YI VCE-CHAJRMAN 

A seniority list of 131 Nos. Goods Guards of N.F. Railway 

was drawn on 18.01.2002 and names of the. Applicant No.1 was at 

SLNo.2 Applicant No.2 was at SLNo.24; Applicant No.3 was at 

.SLNo.33, Applicant No.4 was at SLNo46 Applicant No5 was at 

SLNo.47; Applicant No.6 was at SLNo.122, Applicant No.7 was at 

SLNo.112 and name of Applicant No.8 was at SLNo.121 of the said 

seiiority list. 

For the purpose of considering them for (grant of 

prornoton to 31posts of Passenger Guards, a seniority list of 93 Goods 

Guards was short listed on 14.09.2004. In the said list of 14.09.2004, 

the names of Applicant No.1 was at: SLNo,02, Applicant No.2 was at 

SLNo.08, Applicant No.3 was at SLNo.16, Applicant No4 was at 

SLNo.26, Applicant No.5 was at SLNo.27, Applicant No.6 was at 

S).No.90, Applicant No.7 was at SLNo.81 and name of Applicant No.8 

was atSLNo.89, . 

In the revised seniority short..list of 93 Goods Guard (at 

Annexure-Bi of the O.A.) drawn on 21.09.2004, the positionarnes 
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of the Applicants changed. in the said revised gradation list (of 93 

short-listed Goods Guards) of 21.09.2004, the names of Applicant 

Noi was shown at SLNo.3, Applicant No.2 was shown at SLNo.10, 

Applicant No.3 was shown at SLNo.17, Applicant No.4 was shown at 

SLNo.26, Applicant No.5 was shown at SLNo.27, Applicant No.6 was 

shown at SLNo.91, Applca.nt No.7 was shown at SLNo.22 and the 

name of the Applicant No.8 was shown at Si.No.90. 

in the process of selection, a written test of the short-

listed 93 Goods Guards was taken on 27111, 4/12 )  11/12 and 18/12 of 

2004 in different groups. Applicants also took the written test;. 

Final Panel (disclosing 31 names of Goods Guards) was 

published an 29.04.2005; in i'hich the names of the Applicants did not 

find place. 

Representations challenging the selection were flied by 

the Applicanis on 10.05.2005. 

By a Communication dated 	02.06.2005, the 

representations were disposed of. 

Thereafter, the Applicants have approached this Tribunal 

with the present Original Application filed under Section 19 of the 

Administrative Tribunals Act, 1985. 

2. 	Respondents, by filing a written statement satisfactorily 

explained all the points raised by the Applicants in their Original 

Application. They have satisfactorily explained the reason as to why 

separate papers were draw.; as to why different dates were fixed for 

written test (instead of taking the written test on one day)asto 
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why there were some delay in assessment of answer sheets. 

Respondents also explained as to why there were only written test and 

as to why there were no vivavoce test etc. etc. Respondents have also 

raised a point that unsuccessful candidates should remain estopped 

from raising any question pertaining to setting of dll.erent question 

papers and for holding written test on different dates etc. 

111 

3. 	 We heard the learned Counsel for both the parties and 

perused the materials placed on record. Some records were also 

produced at the hearing, by the Respondents, to show that the 

selection was conducted in proper manner. From the records 

produced before us )  it is seen and was explained that some of the 

Applicants did not qualify in the test (by secuing rninin. urn 30% in the 

written test) and some of them, though qualified, could not be named 

in the final select list of 31 Goods Guards; because their names were 

far below in the seniority list of the feeder cadre. 

It appears from Para/Rule 219 of Vol.1 Of IREM (Revised 

1989 Edition) seniority (in the feeder cadre) to be the basis for calling 

candidates (for consideration) for promotion and under said Pars/Rule 

2190) "the names of the selected candidates should be arranged in 

order of seniority obviously of the feeder cadre. That being the 

position, although only Applicant Nos.7 and 8 secured qualifying 

marks (300/,D) in the written test and also in toe1 marks (60%) in total; 

they were far below in the revised seniority fist at Annexure-Bi to the 

O.A. and that since they did not secure more than 80% of marks in 

total, their position did not improve to supersede anybody above 

2ern. 
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5. 	Havhig found that the pplicants have not displayed merit 

in the selection (conducted in the process of "seniority * subject to 

elimination of unsuitabies') and having found that the selection was 

conducted in a fair manner., as per the ,standing instructions, we 

dismiss this case; by leaving the parties to hear their own costs. 

(KHUSH1RAM) 	 (M. R. MOHNTY) 
ADMINISThATIVE MEMBER 	 VICE-CHAIRMAN 

ii km 
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• 	IN THE CENTRAL MTRI1E  TIBUNAL 
GTJWAHATI ENN-:-:-GUWAEAT1 

Original Application No 	 of 2005 

- BEEEN - 

Sri Paresh Ch. Das and others ---- ------Applicants 

-AND- - 

Union of India and others ------------- Respondents 

This application is being made before this Hon'ble Tribunal by 

the aggrieved Railway Employee under. Lumding Division 

regarding their promotion and empanelment list. 

SYNPOSIS 

Si. Facts No. & Date Annexure Page 
No. 
1. Seniority 	List 	of 	91 E/39-25 	(Gd) A 	19-23 

candidates 	of 	Passenger (T) 	LNG,dtd. 
• Guards 	wherein 	present 18-1-2000 

applicants' 	names are also 
• appeared. 

2. Notification 	deciding 	to E/39-9/ 	Pt- B 	24- 27 
hold 	a 	selection 	for II 	(T) 	dated 
forming 	a 	ena1 	of 14-9-2004 
Passenger 	Guards 	in 	the 
scale of Rs. 	5000/- 8000/- 
for 31 vacancies. 

3. Modification 	order 	' of Dt.d 	21-9- Bi 	28- 32 
earlier notification dated 2004 
14-9-2004. 

4. Programme 	for the written E/39-9/Pt-II. C 	33- 35 
test. (T)dtd. 	22- 

11-2004 

5. Impugned 	empanelment 	list •E/39-9iPt-II 36 
published 	without 	evalu- (T) .dtd. 	29- 

0 ating 	• 	the 	present 4-2005 
applicant's eligibility and 
merit. 



I 

Representation filed by the Dt. 	10-5- 	E 	37 
instant applicants praying 2004 
inter alia to verify and 
evaluate the answer scripts 

- 	and 	to 	modify 	the 
• 	empanelment 	list 	of 

successful candidates which 
• 

	

	 was published after lapse 
of 4(four) months. 

Reply of the representation E/39-9/ Pt- 	F 	38 
dated 10-5-2005 	by the II 	(T) 
respondents alleging inter (Loose) dt. 

• 	 alia that the contention of 2-6-2005 
the 	representation was 
baseless and there was not 	• 

• 	delay in evaluation of 
Answer Scripts. 

Filed by 

(.RAF1aJL ISLAM) 

Advocate 

Date : 13-06-05 

Place: Guwahati 

/ 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH :: GLJWAHATI 

Original Application No. 	I 3 	of 2005 

BETWEM 
• 	 / 

/ 	1. Sri Paresh Ch. Das 

/ 	 Son of Late Srikanta Das 

(
Nilachalpur 

Maligalon, Guwahati - 11 

Sri Bhanu Ranjan Misra, 

Sf0 Late Mono Ranjan Misra, 

Rly. Qtr. No. 6/B, East Gosala, 

Maligaon, Guwahati - 11 

Sri Praneswar Goswami, 

SIO Sri Ram Mohan Goswami, 

Rly. Qtr No. 213 (G) 

Bamunimaidan, Guwahati - 21 

Sri Surya Kr. Das 

SIO Late Kanak ch.. Das, 

Rly. Qtr.. No.. 410/ B 

Bamunimaidan, Guwahati - 21 

Sri lkpurba Kalita 

5/0 Late thabin Ch. Kalita, 

- 	Rly. Qtr. No. L/ 80 -A 

Guwahati. Rly. Colony 

uwahati - I 

Sri Benedict Victor Gnsa1ves, 

5/0 Late Lious Gonsalves 

Qtr. No. DS/31-F 

Guwahati Rly colony, 

Guwahati. - 1 

Sri. Bhuban Ch. GQSWaTIt1, 

S/a Late Umesh Ch. Goswaml, 

11 



Qtr. No. 119/H, Bainuriimaidari 

Guwahati 7 21 

8. Sri La4an Kachary, 

SIO Sri Boha Ram Boro 

Qtr. No. 712/F 

Bamunimaidan, Ghy - 21 

 - 

 

-- -- --- ----- -- 

  

Applicants 

The Union of India, 
A 	 /vV ç l 

	

• fY?P 9 / ' 	
\ 	[To be represented by the 

j 	 Principal Secretary to.the Govt. 

• 	
) 	

o.f India , Miiistry of Railways, 

• 	 ( 	Rail Bhawan, New Delhi] 

2. The General Manager, 

N.F. Railway, Naligaon, 

Guwahati - 11, 

'The Divisional Railway Manage, 

N.F. Railway, Lwnding, 

District - Nagaon, Assam 

The Senior Divisional Operation 

• Manager , N.F. Railway, Luindinq, 

•District - Nagaon, Assam. 

	

- 	 5. 	The Divisional Railway 

• 	 Man-ager(Personal), N.E. Railway, 

• 	 Lun!ding, District-Nagaon, 

• 	 Assam 

6. 	Sri Babulal Biswas, Senior Goods 
Guard, Lumding, 

• 	 7. 	Sri N.C. Chowdhury, Senior Goods 
Guard, Luinding, 

• 	 8. 	Sri Rakshit Majwnder, Senior 
• 	 • Goods Guard, Luntding, 

• 	 • 	9. 	Sri A.C. Dey, Senior Goods 
Guard, NGC, 

j 
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Sri Hiranya Kr. Das, Senior 
Goods Guard, NGC, , 

Sri Manik Ch. Nath, Senior 
Goods Guard, BPB, 

Sri Subhash Majumder, Senior 
Goods Guard, Lumding, 

Sri FEaradhan Dey, Senior 
Goods Guard,BPB , 

Sri Nirjhar Biswas, Senior 
Goods Guard, Lumding, 

Sri B.K. Biswas, Senior 
Goods Guard, NGC , 

Sri Sarnir Chakraborty, 
Senior Goods Guard, Luinding, 

Sri H.K. Kalita, Senior 
Goods Guard, NGC 

18, Sri Anjan Dutta, Senior 
Goods Guard, Lumdinq, 

19. Sri S..B. Baruah, (ST), 
Senior Goods Guard, Lumding, 

20 Sri Gautam Roy, Senior Goods 
Guard, BPB, 

21. Sri Jayanta Choudhury , 
Senior Goods Guard, NGC 

• 	 22. Sri Rarna Ranjan Roy, Senior 
Goods Guard, Lumding, 

• 	 23. Sri Akhil Paul, Senior Goods 
Guard, Luinding, 

24. Sri J.C. Barthakur, Goods 
Guard, NGC, 

25.,  Sri P.K. Lala, Goods Guard, 
Lumding, 

26.. Sri H.K. Dutta, Goods Guard, 
NGC 

27. Sri A.K. Lala, Goods Guard, 
Lurnding, 

& 
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28. Sri D..'K. Mallick (SC), Goods 
Guard, Lumding, 

• 	 29. Sri L. Kalita , Goods Guard, 
Lumding 

30. Sri C.C. Boro (ST) , Goods 
• 	. 	 Guard, NGC, 	 V.  

• 	 31. Sri Sushil Kr. Das (ST) , 
• Goods Guard , BPB 

.32. Sri B.K. Saha (SC) , Goods 
Guard, NGC 

Sri P.C. Kalita , Goods 
• 	. . 	 Guard, NGC, 

Sri Sarikar Bharali (SC) 
Goods Guard, NGC 

Sri B. Kumar , Goods Guard, 
NGC, 	 - 

-736. Sri 
8 
 Abmed , Goods Guard, 

NGC, 

- --

ondents 

- 	All the applicants have same cause of action and all of them 

pray for similar relief 

DETAILS OF THE PPPLXCATION 

1. Particulars of the order 	: Memorandum vide No. 

against which the application E/39-9fPt-II(T), dated 

is made 29-04-05 in the selection 

for filling up of 31 posts 

(UR-25, SC-4 &. ST-2) of 

Passenger Guards in scale 

of Rs.5000/- 8000/- which 

is the Panel after written 

test held on 27-11-2004, 

24-12-04 & 11-12-2004 and 

- 	•. 	for absentee on 18-12-04 

- 	on the basis of which 31 

• 	- Nos. of candidates have 

been 	selected 	and 



I * 
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emparielled for promotion 

to the posts of Passenger 

Guard in Scale of Pay of 

Rs. 5000/- -8000/- without 

evaluating the eligibility 

and merit of the 

applicants. 

2. Jurisdiction of the Tribunal- The subject matter of the 

instant application is the 

relief sought on the basis 

of their eligibility and 

merit and non- evaluation 

of the written tests and 

this Hen' ble Tribunal has 

jurisdiction to adjudicate 

the matter. 

3.. 	Limitation 	 This application has been 

filed within the lirtdtation 

period. 

(A) FACTS OF THE CASE - 

.1. That all the applicants were initially appointed in 

different divisions on 7-12-74, 22-8-80, 19-12-80, 01-5-

84, 23-10-84, 02-8-83, 7-4-92 and 8-12-92 respectively 

under the Railway authority in different posts in the 

Safety Wing of the N.F. Railway. Now all the applicants 

have been serving under Lumding Division of North East 

Frontier Railway as Senior Goods Guards and Goods Guards 

in the scale of •pay of Rs. 5000/- - P 8000/- 'and 4500/- - 

7000/- respectively. All of them, have been imparting 

their duties very sincerely to the satisfaction of the 

concerned authority. That on the basis of their sincere 

/  duties and eligibility in the department their names 

-appeared in the seniority list vide No.. E/39-25 

(Gd)(T),LMG, dated 18-01-2000 issued by the respondent .  

Ho. 1 and 2.  They have all been orientedand trained in 

.7 Cx 
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their respective trades from time to time through 

refresher courses and there is no deficiency in their 

eligibility to be Passenger Guards in so far as the 

technical and professional ability is concerned. The 

Gradation of Posts are as follows 

Category of Running 
Staff 

Traffic Running 
Mail Guards/ Sr 
Passenger Guards 

Passenger Guards 
Sr. Goods Guards 

Goods Guards 

Sr. Asstt Guards 

AssU. Guard  

Scales of pay alicab1e 

5,500-9000 

I4I$i{li4i4] 

14i4Li4f4] 

4000-6000 

3050 - 4590 

Scale of stationary posts 
to which equated 

6500-10,500 

5500-9000 

5500-9000 

5000-8000 

4000 - 6000 

A Photo copy of the seniority list 

(PrOvisional) issued under 

No.E/39-25(Gd) (T)-, LMG,dated 18-1- 

000 is annexed herewith and marked 

as Annexure- A (Pages- ) of 

this application. 

2. That all the applicants have been discharging their 

duties very sincerely and they expected to be promoted to 

the higher post of Passenger Guards scale on the basis of 

their seniority list published by the Respondents No. 4 

and 5.. That on 14-9-04 Vide No. E/39-9/Pt-II(T) a 

Notification was issued by the Respondent No. 5 deciding 

to hold a selection for forming a panel of Passenger 

Guards from the said seniority list of Goods Guards 

dated 18-01-2000 in the scale 'of Rs. 5000/-- 8000/- for 

31 substantive vacancies , consisting of UR-25, Sc- 04, 

ST - 02 within a short notice which consisted only of 

written test. By the same Notification 93 Nos. of Goods 

Guard including the present applicants were advised to 



keep themselves ready to appear in the written test for 

these post of Passenger Guards. On 21-09-2004 vide 

another Office Order , the earlier notification dat?d 14-

9-04 was partially modified and a new senIority list of 

eligible candidates including the instant applicants was 

published. The original Gradation! Seniority List 

consisted of 131 Goods Guards, but 93 of them were asked 

to be prepared for the selection Test because the number 

of posts/ vacancies of Passenger Guards were 31 only. 

Photo copies of the Notification 

for exam. vide No. E/39-9/ Pt-

11(T) dated 14-9-04 and Office 

order dated 21-9-04 are annexed 

herewith and marked as .Annexure 

-B and B(i) respectively in this 

appilcation [Pages- 

3. That all the applicants were ready to appear before the 

selection conmiittee despite their duties. On 22-11-04 the 

Respondents No. 4 and 5 issued a Notification enlisting 

the names of inëumbents with programmes for the written 

test and the same was coimnunicated to all the candidates 

through their respective channels. Accordingly the 

present applicants with other candidates appeared in the 

written test which were held on 27-11-2004 for Group -A 

•  candidates; on 04-12-04 for the Group -B Candidates and 

11-12-04 for Group - C candidates. The last day of the 

• written test was fixed on 18-12-04 for the absentees 

only. It is pertinent to mention here that all the 

present applicants appeared in the said written test as 

per dates fixed for the tests, and did well for securing 

pass marks in their profession ability Test which 

consisted of 50 marks only. No other Test was conducted 

for personality or other criteria of selection. 

A photo copy of the Programme of 

the written tests dated 22-11-04 
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is annexed herewith and marked 

as Anriexure - 'C [page - 

That your humble applicants state that after their 

written test all of came in contact with each other and 

caine to know that different questions were set by the 

Selection Board on different dates and some questions 

were not at all connected with their profession or trade. 

They also came to know from each other that in the Board 

particularly who conducted the examination, there was no 

expert and besides wrong setting of questions, it was not 

properly evaluated inasmuch as the person who had set the 

questions has evaluated the Answer, Scripts and the marks 

were put in such a manner as to declare some people to 

have qualified the test who had approached the Board 

Members personally. The Board Members picked up names in 

seriatim from the Gradation List as their personal choice 

without paying any heed to the marks obtained. Being 

aggrieved with the select list present applicants had 

submitted a representation on 100505 through proper 

channel before the Divisional Railway. Manager praying 

inter-alia to bring the serious Infirmities and 

irregularities to the lIght for justice. They also prayed 

for informing them about the quantity of marks obtained 

by each of them, so that they could come, to know about 

whether any person has got 80% outstanding marks to be 

placed above all who simply qualified. 

Photo copies of the panel / 

Select List of successful 

candidates dated 20-04-05 and 

Representation dated 10-05-05 

submitted by the applicants are 

annexed herewith and marked as 

Annexures-D& E[Pages 

That the Divisional Railway Manager (Personnel) NFR 

/Lumding, i.e. respondent No. 5 vide No.. E/39-9/Pt-II(T) 
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(Loose) dated 2-6-05 sent a reply of the representation 
• 	

of the applicants dated 10-5-05 wherein he has rejected 

all claims and prayer 	and refused to inform the 

applicants about the quantum of marks they obtained in 

the evaluat:ion of the Answer Scripts. This refusal / 

denial further casted doubt about the fairness of the 

selection and the 1\ppiicants, on very close scrutiny, 

found that the Answer Scripts were either not evaluated 

or the list was prepared without paying any regard to the 

marks obtained by the petitioners. The person/s who 

prepared the Select List simply picked u particular 

names of his choice in seriatim from the Gradation List! 

Seniority List dated 18-1-2000 only. on his personal 

satisfaction and not basing on marks. Thus , the select 

list so prepared appears to be a miniature replica of the 

Gradation List in so far as gradation of names is 

concerned. In the process, the seniority of respective 

incumbents have been filly ignored which means that 

either these 31 persons have just got equal marks and 

therefore they have been placed in seriatim, keeping 

their seniority weight-age as it. The list is as follows 

viz-a- viz the Gradation List. 

Gradation List 	. Name of the Selected Select list 	dtd.29- 

candidates as appear in 4-2005 (Annexure- D) 
(Mothfied) 

Position in the The impugned Panel! 

Select List dt.29-4--05 

Poition in 	Select 

Gradation List list. 

S1.No. 	4 Sri Babuiai Biswas, Si.No. 1 

S1.No. 5 Sri N.C. Chowdhury, Si.No. 2 

Sl.No. 7 Sri Rakshit Majumder, S1.No. 3 

Sl.No. 11 Sri A.C. Dey, S1.No. 4 

S]H.No. 	12 Sri Hiranya Kr. Das, Si.No. 5 

S1.No. 	14 Sri Nanik Ch. Nath, Sl.No. 6 

Sl.No. 15 Sri Subhash Najumder, Sl.No. 7 

Sl.No. 18 Sri Haradhan Dey, S1.No.. 8 

Sl.No. 	19. Sri Nirjhar.Biswas, Sl.No. 9 

Sl.No. 24 Sri B.K. Biswas, S1.No. 10 

Si..No. 	31 Sri Sarnir Chakraborty , S1..No. 11 

S1..No. 	32 Sri H.K. Kalita, SLN0. 12 
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SLNo. 34 Sri Anjan Dutta, SLNo. 13 

Si..No. 36 Sri S.B. Baruah, 	(ST), Si.NO. 14 

Si..No. 41 Sri Gautam Roy, S1..No. 15 

Sl.No. 42 Sri Jayanta Choudhury , SLNo. 16 

SLNo. 62 Sri Rama Ranjan Roy, S1..No. 17 

S1.No. 63 Sri Akhil Paul, S1.,No. 18 

S1.No. 64 Sri J . C. Barthakur, Sl.No 19 

SLNo. 65 Sri P . K. Laia, S1.No. 20 

Si.No. 70 Sri H.K. Dutta, SLNo. 21 

Sl.No. 72 Sri A.K. Lala, Sl.No. 22 

Sl..No. 75 Sri D.K. Nallick (SC), SINo. 23 

SLNo. 76 Sri L. Kalita , S1.No. 24 

SLNo.. 78 Sri C.C. Boro 	(ST) 	, S1.No. 25 

SLN0. 80 Sri Sushil Kr. Das (ST) S1.No. 26 

S1.No. 81 Sri B.K. 	Saha 	(SC) 	, S1.No. 27 

S1.No. 84 Sri A.C. Kalita Sl.No. 28 

Sl.No. 86 Sri Sankar Bharali (SC) SLNo. 29 

Sl.No. 87 	. Sri B. Kumar , S1.No. 30. 

I SI.No. 88 Sri B. Jthmed , SLNo. 31 

(P 

j 

A photo copy of the Reply to the 

representation dated 02-06-05 

vide No. E/39-9/Pt-lI(T) (Loose) 

is annexed herewith and marked 

as Annexure * F [page- 

(B) GROUND FOR RELIEF WITH LEGAL PROVISIONS 

6. . For that it would appear from the impugned panel/select 

list that all the candidates have got marks on the basis 

of their positIon in the Gradation List and they have 

been arraigned in seriatim in accordance with their merit 

position. If that be so it is easily presumable that 

there is no break in the gradation of the marks that have 

been obtined by each of them and that was exactly in 

accordance with their respective positions in the 

Gradation List! Seniority List. But the fact remains that 

the marks they obtained are not reflected from •their 

position in the merit list and it is absoiutely absurd to 



Chink of every selecCed person having secured the 

differential marks exactly as per their position in the 

Gradation List. Therefore, either there was no evaluation 

of the marks or there was entire manipulation of the 
•  respective marks obtained by the Applicants viz, a viz. 

the selected candidates to show them to have passed in 

the test. On this cOunt if the answer scripts are 

examined the truth will come out and the anomalies that 

will surface is bound to be sufficient for quashing of 

the panel / Select List. 

For that there is no selected candidate who has been 

shown as secured outstanding marks i.e. 80% of the total 

of 50 marks fixed as professional ability. The 

•  arrangement of the empanelled candidates goes to show 

that the first person has got the highest mark and the 

last person has got the lowest mark which too is quite 

absurd. In no written, test the candidates who appeared 

are never expected to get such a seriatim of the marks in 

•  accordance with their serial number in the gradation list 

and as such the records of the case particularly the 

answer scripts are necessary to be called for to examine 

the truth. In other words, if there were genuine 

evaluation of the answer scripts, surely the seriatim of 

the empanelled candidates would not have exactly tallied 

with their seriatim in the Gradation List. Therefore an 

interference of this Hon'ble Tribunal i required in this 

matter and the panel is liable to be quashed. 

For that the Selection Committee has conducted a Written 

Tests of only 50 marks and the minimum qualifying marks 

is 60% but they have not conducted any test of 

personality etc. and in.the other coloumns they could not 

have added the marks except seniority and record of 

service columns, which are to be borne by the records. 

The manner in which the selected persons have been 

enlisted in the impugned list will invariably go to show 

that marks under these columns have also not been given 

11 
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and without evaluating for such marks the preparation of 

the select list is illegal. Even if it is supposed that 

all the selected persons got differential marks for 

'descending downwards in order of merit , as shown, in the 

professional ability test, marks should have varied 

amongst them for the other columns and therefore under no 

cIrcumstances the merit position in the impugned list can 

be said to have tallied the Gradation List exactly in to 

to. From the seriatim of selection it would be further 

evident that on particular dates of test .a majority of 

particular groups have all together been left out and 

this was for the reason of differential setting of 

questions papers for different days. Therefore, the list 

has to be quashed having been made not in merit. 

For that the applicants and all other Goods Guards have 

been declared as unqualified only on the basis of 

professional ability test. The authorities have always 

trained them and provided orientation because of their 

serious involvement in safety measures in running the 

trains. There is no much difference between running a 

goods train and a passenger train and it is quite absurd 

that all of them have been disqualified as not having 

secured 60% marks in the professional ability tests of 50 

marks. The- impugned list speaks out that those who have 

passed and enlisted therein have got above .30 marks. But 

there can not be any situation where all of them were 

expected to have or would have secured a respective pass 

marks exactly in the same sequence downwards as their 

'names appear in the Gradation List. Therefore, genuiness 

of the select list has to be 'exariiined by this Hon'ble 

Tribunal by calling for the Answer Scripts and result 

sheets of the said tests. The approval of the select list 

was not made by a competent authority on scrutiny of 

the result sheets or answer scripts. - 

For that the Selection Board has taken a longer time 

than prescribed under the Rules to finalise the select 
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list and during this period the entire merit positions 

of respectivt candidates have been manipflated. There 

was serious procedural irregularities and such defects 

warrants cancellation of the list and preparation of a 

fair and genuine list basing on the marks obtained by 

the incumbents. The delay in finalisation of the list 

speaks for itself and as such the impugned panel is 

liable to scrutinized by this Hon'ble TrIbunal. 

For that the applicants have a right to know their 

performance in the written test but that right has been 

denied to them. The selection procedure has been made 

obscure in not declaring the marks obtained by each of 

them. The Selection Board has not examine their service 

records and confidential reports and also the seniority 

and other qualities. The same person/ persons who set 

the question papers hasl have evaluated the answer 

scripts but the evaluation sheet has not been given any 

weightage in the selection by the Board and the names 

have been arranged in order of their seniority without 

paying any regard to the qualifying marks obtained by 

different candidates and therefore the impugned list is 

liable to be set aside or quashed. 

For that in the four dates on which the written tests 

was held , the question papers were quite different and 

because of this difference a number of candidates on 

• particular dates could not perform in a similar manner 

• with their counter parts who were testes on a different 

day. Notwithstanding these differential securing of 

marks, the Selection Board and the Officials who 

conducted the selection included a number of persons in 

the impugned panel/ select list who could not qualify 

the written test. Therefore the penal! Select list is 

liable to be quashed. 

For that the memorandum vide No. El 39-9/Pt-IT (T 

dated 29-04-05 empanelling 31 Nos.. of candidates for 

IZZ-A 
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promotion to the post of Passenger Guard is illegal 

and against the provisions of law as contained in 

Railway Establishment Rules in so far as it prescribes 

the procedure of selection for such posts. The 

Selection Board has not paid any regard to the 

procedure contained therein and published the select 

list and as such it 'is illegal. The delay was not 

brought to the personal notice of DRM/ PHOD and / or to 

the notice of the General. Manager [R.B.;s No. E(NG) 1-

87-PMI-14 (AIRE) of 22-7-88) (NR SN. 9657 which is why 

the same is liable to be declared as illegal. 

From the above mentioned provisions it is very clear 

that the respondents wilfully violating the provisions 

published the empanelled list of candidates after 4. 

months which is illegal and unjust. Therefore, on this 

ground only the impugned memorandum vide N. E/ 39-9/Pt-

11(T) dtd. 29-04-05 may be set aside or quashed. 

For that the applicants being aggrieved by the 

enipanelled , list 	dated 	29-4-05 	submitted 	a 
representation before the respondents on 10-5-05 which 

was dismissed without evaluating the contention of the 

representation 	which 	is 	glaring 	instance 	of 

embezzlement together with ignoring the rules, norms 

and principles of Railway Establishment Rules which 

warrants immediate interference of law. 

For that the Rules under "Normal Selection" does not 

permit the authority to set different question papers 

for lone selection. The. present selection had the 

4(four) different set of question papers for 4(tour) 

different posts from the one seniority list. Moreover, 

it will be seen in the Rules that once question paper 

had been prepared and served to the candidates and 

marks evaluated in the answer books, no longer to 

remain confidential. Every candidate has the right to 

know the evaluated marks obtained by him as also 

-4 
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directed and enshrined under Railway Boards Order dated 

22-07-80 which is guiding factor for empanelment for 

promotion which was not followed in the instant 

selection for promotion. 

DETAILS OF THE R4EDY EXKX3STED : 

The present applicants had submitted a representation on 

10-5-05 to the respondents but the said representation 

was dismissed alleging inter alia that the delay in 

evaluation of answerscripts was baseless as there was no 

such delay in evaluating the answer scripts which was 

published after 4 (four) months instead of stipulated 

2(tw) months as enshrined in Railway Establishment Rules 

[RB's No. E(NG) 1 -87 -PMI-14 (AIRF) dtd. 22-7-88. 

MA'ITER NOT PENDING IN ANY OTHER COURTS : - 

The applicants state that in the matter regarding which 

this application is being made, there is no other case 

pending now in any other court or Tribunal; 

RELIEF SOUGHT 

In view of the facts mentioned in the preceeding 

paragraphs and grounds taken above the applicants pray 

for the following relief:-  

For setting aside and/or quashing the impugned 

Select List/Panel List of seledted candidates 

dated 29-04-05 prepared and published by the 

"Respondents (Annexure-D) without evaluating the 

answer scripts of the applicants and also without 

putting the other criteria to tests as required 

under the procedure; 

For re-assessment of the marks obtained by them 

in other columns/ heads and integrally putting it 

together with the ones obtained from the answer 

scripts and preparing a fresh Panel on merit 

basis taking into consideration all the factors; 
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• 	 (iii) During 	the 	pendency 	of 	the 	application 	for 
showing of 	marks of the written tests obtained 

by the candidates or a direction to display the 

same in the office/s of the Respondents ; 

 For an interim order directing the 	respondents 

not to proceed for promotion from the impugned 

panel list dated 29-4-05; 

 For any other or further relief as to this Hon'ble 

Tribunal may deem fit and proper in the facts and 

• circumstances of the case and in the interest of 

• 

justice; 

 During pendency of the Application, directing the 

Respondents 	not 	to 	issue 	any 	appointment 	/ 

promotion order from the impugned list promoting 

/ appointing the Respondents No. 6-36; 
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(F) PARTICULARS 	O 	THE 	POSTAL ORDER IN RESPECT OF THE 
APPLICATION. 

Number 	of 	Indian 	Postal 	Order Zo4..Ji.i3 

dated 

Post Office by which payable, 	General Post 

• Office, Guwahati. 

(G). DETAILS OF THE ENCLOSURE 

 IPO 	 dated 

 •Copy 	of 	the 	seniority 	list 	dated 	18-1-2000 

'(Annexure -PL) 

Notification date 14-9-01 (Annexure - B) 

(icr) • 	 Office Order dated 21-9-04 (Annexure-. B(i) 

 Programme 	of 	the 	written 	tests 	dated 	22-11-04 
• 

• 	 (.Annexure-C) 	 • 

 Empanelled Select list of successful candidates 

dated 29-4-05 (Annexure - D) 

(vi) Representation 	of 	the 	applicants 	dated 	10-5-05 

(Annexure -E) 

 Reply of the representation of the respondents dated 

2-6-05 (Annexure -F) 



-VERIFICATION 

I, Sri Paresh Cli. Das, S/O Late Srikanta Das, aged about 

55 years, resident of Nilachalpur, Maligaon, P.S. Pandu, 

District - Kamrup, Assani. I am one of the applicants and all 

other applicants authorise me to verify the same on their 

behalf, do hereby verify that the contents of this application 

from paragraphs No. I to 8 are true to my. knowledge and I have 

,noting to suppressed any material facts in the filing this 

aplication in this Tribunal. 

I sign this verification on this 13tk  day of June, 2005' at 

Guwahati. 

CA44 
(Paresh Chandra Das) 
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Provjsj.jt.1 sriI rity list o; 

	

Gjw't 	011 1496. 	 .ancticned - 150 

Category :- GoJg GU.j, ScEac :- R6,4500-7000/- 
Jepe.rtrnont :- Optating, aivision 	LUrflW.1g. 

	

N.)N a fli e. 	.)signation )s/ )Jateóf ):)at of )Dato of )OfRä 
)& stion. )ST. )birth. 	)4\pptt. 	)frorno1on)/con-')ra- 

) 	 ) 	 ) 	 ) 	 ) to the )fd. )rk 

r. 

1. 	 Goads 	- 	1.2.49 	7.12.74 	20.3.01 	OfL-g. U 	
Gu,rd /N(:C, 

	

• 	23rcsh 	 o- /IGc 	 110.47 	23.12.74 7.1.01 
3.1 Sunayan 	 /iPn 	- 	 a.7.54 	30,11.74 19.2.31 

	

• 	4.. 	
:. 	o /flP)3 . 	14.2.55 	3.2.75 	2642,33 	II 

• 	•; K..N.Singh 	-uo- /n 	- 	 1.1.47294.75 	20.2.33 	II 

R.IZ.I(ar, 	 10- /L 	- 	20.9.49 	20.5.75 	27.4,03 	11 

7. 	.Chcr.crty, 	 1.5.51 	1.7.75 	20.0.03 	u 

3. Sh 	tta, . 	-jo- / 	- 	1.2150 	3.6.76 	5.3.03 	u 

0. IK.C.r3ho4rnjc 	7,9.44 	2.11.69 	25.3.03 

	

• :' 	13. •  N.N.orah, 	-do- /L 	 9.12.50 	24.12 4 74 13.2.34 	' 
Al.ijan Saikj.a,   

1q. 	-do- /t,G 	- 	15.2.52 	 17..04 	" 
Pramode 1.jxtta, -do- /Noc c.- - 	10,9.49 	29.9.76 	11.9.03 	" 

	

• 	14. 	. iKiraj , 	-io- /u 	- 	15.1.55 	23.11.70 20.2.04. • 
15. M.l<.Jey, 	.-Jo- /Ls$?n 	- 	1.12,47 	139.7 	10.2.04 	" 
1. C.K.lxitta, 	-co- /jpn 	 30.7.52 	5.1.79 	20.9.04, I 

17. 5uiii1 ChaJcraborty,.-cio-/LI 	- 	1.i,.53 	7..79 	17.2,04 
13. Diswaj±t 	 -. 	2.3.46 	10.5.67 	30, 134 , 
19, 	 Lo- /•• 	- 	30.3,46 	17.6. 67 	31.1.04 , U 

20., Ratan Lal Das, 	-do- /L 	-' 	 10'1.55 	17.5.75 	9,2.34 
21. R.Majumclor, 	'-do- /Lu , - 	1.3.49 	23.377 	31.7,04 	" 

N..ChLrorty, J.o-/ç • - 	15.10.46 29.6.73 	31.7.04 
fliawanath iia, 	-Jo- /LW 	- 	1.1j 	14.0.71 	3.11.04 	" 

4 24, 	uLri. Mjsra, -Uo- /NGc -1  - 	i.. 2 • 60 	-2:2,0.80 	1.9.04 • 
lmr Ch.)uy, 	. iu /tuc •-- • 1.7.53 	29.3.01 	73.04 

25,, SuUhs Ch.Ly, 	1.1.76 	9.2.05 

Contxl. . . P/No,.2 

-'I 

• 	 •' 



16. 4. 69 

19.2 • 73 

30. 0. 05 

23. 3. 65 

2 0.6.64 

257 .79 

1.9.63 
27,3,77 

:L4, 11.69 
29 . 10.79 

•-b.i2.73 
26.3. 33 

4, 3 • 77 

3.1.34 
1 A ni 

A '*.  34 

1.5 • 34 

12.2,37 II 

12.2.07 . 

30.307: " 

12 .2.37. 
14 

152,37 •" 

12 .2,37.,; ; 	ILI  

- 

O
£- 	'• J, IJLJ

Th  

0.00 SI 

10,9,33 U 

9.6,37 	II.- 

6.2.07 

H.- - 

I Wm 

rnnya1.DagGoc 	

/ 	
2.9,61 	7,7.34 	7.7,34 	Offcx, GUard/Nc  

23, Krjsl-u-xa pada iJc1),GQCS . .. 

- 	 21.3,54 	1. 1.76 	26.6.36 	U 

29.: Manik Ch.Nath, 
	13.5.57 	19.0.82 	24. 3.2.36 " 

ubhash Maju er,j- /Lk 
- 

. •7•9•49 	2 1.5. ' 75 	1992.37 	" 

sank ar j)as_ll
,, 	7.2.41 	26_2..62 	13.2.07 	' 

oo 
32, Gop 	Nath, 

	2.7,43 	16.4.70 	19.2.07 	U 

Goswt,_L /ncc 	
: 

1.10.56 	19.12.30 23.2,37 	It 

ianjit 	 o- 	 rO~ 	24.jj• 90 30.3.37 
35. Huriha iy., 	-do-- /iPn - 	

0.0,52 	17.3.01 	13.2,37 
36., Nirjhar aLwas, 

	20.1.63 	7.4.33. 	12.12.37 37 	D .  Dhar 

	

 12.2,45 	3.7.60 	19.2.07 	IS 

3 3., R abi Rn. h-ky, 	 •-(.io-- /Livt 	- 
1140,77 

• 1.3.42 	16.2062 	6.2.37 
7. 

10. 13.44 

°•! 	3.5.45 

41. 13oJ.al  Ch.Jy, 	1.1,52 

42, Jib.Das, 	10- 10.10,53 
43, ;  Sunhl Kr. iy, 

20.7.62 4. Dirnal 1(antj 	swas,_do_/NGC . L/ 30.5,59 
45 'UUeV 	bnh 	o- /flPO 10. 11.5 

Surjy 	r,Dd 	do-. /NGC LV2j•1260  
\pirba Kaulitail5-j. /NGC 	- 10010.65 

43.. Kamakhya MjWr,c/L 	
- 19.4,50 

-- 	49, N,R.jbnath 	-do- / ltG 
 1. 1.43 

5 : 	
. 	 -do- /NGC 	- 1 • 0.59 

 
 SC 1.5.46 

 S1trurjhria aLnqh,0- /L 20.7,42 
 S1jjnir ChrLrtY...dO_/L 	-• 23..2.53 

Contd. - P/Ne. 3 

Ii 

r 



I 

— 

 A / --- 
I' 

1• 	 -3- 

/ 	
2 	 ) 	3 	)4) 	5 	) 	6 	) 	7 

	

- !1)5'e.; Fry lr.KaIta,Goods 	— 	1.1.62 	30.3,35 	4,11,30 	0f. GUec1/NGC 
55,. U1)hshc1-1.is '-Jo-. /p 	- 	20,3,53 	23.3,77 	27.10.30 '$ 
SC., Zrijanjutta, 	-Jo- /Lu — 	5.1.57 	12.5.73 	4.11.03 	n 

	

)2)57. $urundra Nath 	-  ..io- /NGCL 	1.10.46 	1.5.73 	3.11.33 
50. s. D. 13rua, 	-Uo-- /Lt 	ST 	16.6.55 	1.2,77 	4.12.00 	II 

'). ICirctn Ch.iJas, 	Io /Lr 	— 	23,6.56 	10.5.01 	3.11.03 	H 

60. Hahafl 	rjoc-jo,L 	— 	5.4,453.7.64 	3.12,33 	' .................................................... 

1joy CIcr 	 /Lrr — 	22.1.62 	15.3,04 	3.12.03 	U 

Sacihan Ch.1Js,' 	-io- /Lj — 	30.4,4 	2.5.71 	5.4.09 	, ' I  

-cio-. /CPI) - 	20,5.44, 	4.11.67 	9.1.09 	' I  

parillal Ch,
-tc- /L313 isc 	i. 10.45 31.12.69 31,10,0 	11 

65,. S..NaWQr 	 o- /j 	— 	3.4.64 	13.4,04 	5.4.09 
Gäut am Roy, 	-do- '/13r3 — 	20,3.64 	20,434 	25,4,39 	" 

Jayanta C1'1ow0h,_do/1 	--' 	
.1,2.65 	20,4,34 	31.5.09 	u 

60. Niranji Mju1xJcr, o-./Lw 	2.4,54 '  20.11.73 P20.5,39 
69, &bir IKr.1, 	-co- /Noc 	 957 . 37.33 . 	10.1.9.0 	" 
7u, praaipu1 	. -o- /o — 	19,7 0 55 	5.5.31 	Ifi ,  4 .  07 li  J.

20.12.39 
71. 	

LiC— /i3PD 	c 	4.12,53 ' 25.9.79 	24,2.90 
irthraj 	tur f  -Jo- /iGc . 3T1.6.57 	33,5 	233,90 

1 73.. rip Uoro, 	10-'/UC ST 	1,12.63 	30,3,35 	23.3.90 
74.' G.c.rman, 	, -do-. /DPD 	11,2.57 	26.4,76 	24.3.90 	u 
75. SUnh11as, 	. 	 sc 	1.1.66 	10. 1. oi 	29,3,9' H 

76'. N.R.chwWm,' 
	1. 10.46 	10.11.59 13.4,90' 

77. A.C., 	, 	lu- /Di 	— 	30.12.09 1.700 	24.4,90 	' 
70. 

	15.1.50 	27,.31 	9.4.90 ' 
79. 	aLrxta iy, . -o /!Jpi3 — 

 

1.2.2 	27.3•34 	9.4•9 0 	It 

U,. tfl 
	 13.3.40 	 10.4.90 	" 

01,. Chj C1,ja• 	/NGC 	' 1.3.59 	 2 134.90 	it 

	

/ii 	— 	1.12.53 	3.779 	.5.90 

COflLd.. •/p 4 



4 

.3 .L1 5 7): 
L.Thcijcur,ia 

• 
Goode 1.4.60 3.9.05 10,4.90 	Ofg. Guard/Lrv. 

14. 	J.R.Ghoso do-'/Pi 	- 16.0.54 4.3•79 4.4.90 
65, N.C.Malljck 	L rdo-./flp3 	SC 1.2.50 11.3.0 0.59Q 

• 66. Hradhan Sa- 
• 20,3.43 10.11.03 10.4.90 

• 	67. Rama Rn. 	IzCY,,l • ,  do-'/L 	- 1.1.51 0.11.03 3.5.90 
J. C.3arth 	f-do- /N 31,3,49 , 14.3.79 10.9.90 

2o 0 . Dani 	.• 

• 	• -do- /NGC ' 30.11.56 13.3.02 10.9.90 . 

90 ...--.-•  
P.J(.'Lája 

- 

o- /' 	- 19.9,60 0.2.01 17.9,90 	" 
91. A,K.;tta '10-/1 25.1,.55 0.11.33 13.10.90 	' 
92, AklijI Pau1 o- 	LIC,- 2,4,54 10.11.33 25.10.90 9 3,,i JOydeepjas -do-/Lr 	

- 1.1.61 25.10.90 '25.10.90 
94e, • Av K&3asnata, , 	o- 	ST 1,3.62' 25.10.90. 25.10.90 	" 29s. Satyrata 	

SC 5.11.62 '25.10.90 25.10.90 	8 

96. Depak Das 
 f -do- /flPn 	-' 1.1.63 25.10.90 25.10.90 	II 

97, Satyena SarrnJi,do_ /L 	- 16.1.65 25.10.90 25.10.90 
H.J(.jtta -do- 	- 1.2,65 2 5.10.90 25.10,0 	" 

9, ').a3umata -do 	/L 	sr 57.62 26,10.90 
100.. I 0-  /Lm 13.1.57 '0.11.03 2.11.90 
101. 

• o- /Bpn 27.2.57 22.11.03 27.11.90 
102, Sujit Sen -do- /LI 	- 2 2,7.51 19,5.79 
103,; P.. Dagc, o- /Uvr,- 

6.12.90 

6.5.50 4.3.32 7.12.90 
14,; D.X.M1jc3c o- /Lw 	- 10.2.63 12.2.91 
105, L Kita, -Uo 	/L 	

- 1.3.59 13.2.91 

- 

' 

136. Sank  ar  D_Ifl! -do- /Uln- 27..62 1.3.4,91 
107. C.- C. 	B-o, -do- /ii PD 	ST 1,2.64 7.5.93 S  

1J0., NL.. Singh, 
/DP3 •- 24.3,49 91 

109. S.I(.Das, -do- /upij 	ST 1.4.4 11.,91 , S  

COn...P/NO. 

S S 	 4 

77 



1) 	2 	) 	3 	)4) 	5 	) 	6 	) 	7 	)0)9 
1±0, Pradip Chcra-  Goods 	

- 	 1.2.54 	23.7.91 	 Offg. hort.y, 	 Guar'j/Lj. 

	

13 ,I(.Stha, 	 o- /c I  SC 	30.6,56 	7.4.92 

0 
	

1,4.65 	7.4.92 

.C.arr 	d-/-do-- 	1.760 	7.4.92 	 'S 

114.iu  C.Kalita, 	-do-/-do-- 	1.3.61 	3.4,92 	 II 

mkar 131-iaru1, -do-/-do-- 	112.67 	9.4.92 
116. Nur Husain, 	-do-/LJv.. 

- 	 1.7.64 	22,492 

	

Kuina, 	 o-/L 	 1.12.67 

ic 

	

K. Amed, 	cio/.-do 	1.1.63 	2.7,92 

120 U. K. R, 	o-/i 	
- 	 4.1.66 	10.992 w1-:1-L 	 r~Ls) 

	 - 1.1.67 	0.12.92 	 U 

12 4: ,V.Goflsa1 	o-/NGc 	1 . 1.57 	2. U, 33 	2,6.94 	U 

123., iLUp 	s, 	. -do-/ij 	- 	 30. 1.64 	12j.3 	6.5.95 	of 
124. Uiwajit onu L,-do-/L 	ST 	1.4.62 	12. 3.39 	r5.S..95 	ti 

125.. 
  

Naraya 	
3.79 	55. 5 

ri Chukra -  -Uo /LW 
- 	 1044.66 	5.709 	15.5,95 	LI 

horty, 
R,C.bnath, 	-io- /nPn - 	 3.4,4 U 	23. 11.73 11.7.95 

123. l.1.Thaku, 	- .t -  /LiG 	0.7.55 	2.1,90 	6. 1.6 
129 Tapan Ch.D 1 	-io- /u 	- 	 5.3.56 	3.11.3 	6.1.96 	II  
130. Priadip Paul, 	-do /uc 

- 	 3.1.65 	12.7,0 	6.1.96 	if 
131.. L)illp Ch.Paul, -Uo- /3P13 

- 	 11.2.55 	229 e 7j 	06  1.96 

ir No. E13-25 (GJ)(T)11,ciici, 	/9/99. i,Ji.,
- k~ t 

coty Eorwarded for 	 and n/action o: 1) 	Stafr conccrriod Lhrou.;ri prGper channel. Thiy s huuld submit their ruprosontajo11 agai.hst th SOfliotity posit-ion, if any. wsltitin one month from the date of receip-of this 	tqrity list faiIig which no reezcntation wi11 be cntertn. 
2 ) 	OiS(P)/Mij, 3) U1c/1<içApjjJ & T( 4) Jç/i.3 & GF-r, 5 ) 	1ILv 1 .S0-cy.NF1J & NM/I 	 3- Spare cop.tos. 6 ) 	G3/NF11T & 	s,'o w1.th 6 sp;x 	opios. 

• 	Or JiLv1.Rjwa(r(L)) 

Uun/6999 



Q4n 	
Annexure 

NORTHEAST FRONTIER RAIL\VAY 	. . 
r 	• 	.. 	 . . 	 . 	Gfricel Of the 

DiviLR1y.Maner(PI 
/4 . 1 9 	/04 

sLg) 	S&ction for tim post passenger Guani rn scale Rs 600080001- 

ft has beer decided to hold a seect:o tr forrn:ng a panel of Passenger 
Guardn scalo F.i)O8O00I- for 31 vacances'roststin(j of LJR = 25, SC = 04 and 

: 	: 	02 . within. a short rotice. The selection wiU consist of Writtñ test only. The 
tdates Mi ba c&led as per 3X fcrmita 

The frUowing eibe Goods Guard in scafe Rs. 50004000/- are hereby . 	. 
•J Ø keep theiives in rëadinessto appear in the britteri test for the post of 

Paener G.4r.d in scIe.Rs. 50004000/- which WIU be hetdat Short nothe. Their 
orerofenorty. . 	. 	. 

N Name ofthe Canddtes Oestqnat,on&Station 
Shc, S C Mata,car (SC) Goods Guard/BPB ' 

02 	Shn Paresh Ch 	s 	M\ I  Goods 	uard/NGC 
-: 	Shrt E:bu!& Bswas (SC) Goods Guard/LMG 
otShri l'i4  C CPowd?ury - 	-. 	 -. Goods Guard/LMG 

- 	h!  BbwahOey - 	 Goods GuardIBPB 
Goods Guard/LMG.. 	. 

.2 .. 	P3b0rty 	. 	. 	.. 	 . Goods Guard/LMG 
08 	3r B R Mssr LGoodcGrcUGC 	- 

!.Goods Guard/NGQ 
W 	Shr Subhas . 'Goods Gudsul 

_-1 Shri H K Da Goods GuarNGC 
12 	Shri K.P.Deb 	 . 	. Gcods G ard!LMG 
.43 	Siri Mnk Ch. Nath 	. . 	. Goods Guard!P8 
UShriS.Majurnr 
53rr'Gooa Natn 	 ' Goods Guard/BPs 

I 3 	hr 	rane. 	Goswar 	.pc\' 	... . Gocds GuardINGC 	. 

. 	 .. .................... 
Ir 	Shn Nnhar 	swas GocdsGuard/LMG 

9 	Shii i-' B Crat Guoth, GuaruILMG 
hCI .. 	•.. 	.:,. 	.. ... 	....... .... 	,..- 	,.. ....... 
hr 	Ch. 0c-y 4'LMc..  .,.L............... 

22 	Shri J 	r 	. .. G . 	oods GurdJLMG 	.--...... 
Shn Sunil Kr..  Ey. 	 ... 	.............. Loods G'iardJLMG 

24 	ohif BmaI 1<1 Biwas 	.. 	. Goads GuaraiiiGC 	. 
25 	Shri 	asudQv Dbn:h Ex.Gooth Giard WE now. 

-. 	. 	. 	 . .nder CC •. : . 4i .................... 
2eSht-aKr DaST) 	.P

. 
 -\ GoodsGuard/N13C 	- 

27 	Shr ApvDd KaI'ta 	cc Gooi Guard/ 	-- 
2a 	Shri NAR.Deb-,- I'Mh GQOdS Guarq/LMG 	- 
29 	3hri K. Ahm.i (Kutubuddr) - Goods Gad/NGC - -- 
30 	Shri Sim"-  C iakraborty 'GoodsGuard/LMG - 	- 	- 
31. 	3ri H.K.Kalita 	. 	. 	. 	. 	. Goods Quard/NGC 

2 	Shri SubhathC1' D GoodGuaaiBPB 	-- - 

r 	. 	Certified to be true CQp 

rA 

44dvocate, 
Date 



-2- 

• i 	- 	,.. 	:1 	 . 

	

j 	r .-,. 	.. 	 . -.-. 
'Go.4s Guarcj/LMG - 

- Gcods Guard/NGC 
r 

-. 
' Gouds Guatd/LMG 	- - 

G,odsGua,dfLMG 	- 
Coods GuatdiLMG 	- - 

- GoiGuard/LMG 	- 
(SC) 

- 	- ois C.,uarWP8 	-- 
u'.. 	.. 	i. 	Y Goods GuardiNGC 	- 

fil zl. Goods Guard/LMG 
I_... 	I-s - 	L 	 . rr 	cy (SC . 	. 	............ 	........................................ 

Gcods GuarcYNGC 
44 Shn P athrPu Caodc GuDrf/P2 	- 

rr-iefl Ch D?s (SC 	- 	Goods Guard/8P8 	- 
Sr Pntn at Pa' STj Goods Guard/NGC 	- 

4 3ri C 	3man (ST) Gvd tuardiBPS 
45 Shn Si 	Ds (SC) Goods Guard/LMG 
4 A 'Goods GuardJLMG 	- 
50 Shri b\*L1; Ch Deb - 	9oodsGuardiBPB 	- 
51 'Shri L. Tn& u 'a Goods GuardfNGC 	- 	1 
5 Shnrfrkr '. T 	• —r'•-'•• 	 uiuiiwi 	iiuw . 	. . . 

R urder DSOILMG 
53 - ShnRar4 V\( )e -----: 	4 00ds Gurd/LMG 
5. Snrt OeDcuraaDe 	- 
55 Shri C C Dka 	- 	 goods Ct.a:d/NQC 
56ShnKRGhce - 	-- 	'oodsGuard/3PB 
57ShrN  
5 8 -  Sr Haraohan Sark0r 	- - -* 	oocs GuardIMG 
59 Shri aria R 	 o*,ds Guard, LM 
130 ¶iri Akhill Piul 	 Goods Guard/LMG 

i(tjr 	- 	- 	GoQdcGuard/'GC 	- - I 
62Shr, C L t3an'a (SC) 	c odsGuard/NGC 

" su-  < t1 	 - 	 cooas cuarWLMG 	- - 
54 Shri %floydee. ,li Das 	 dsc'GC - 

5 	t  AIl C, L2 1 T) 	 Ccc 
-' 	ri S!rat.' 	 LJ'W,C 

C7 Thr! U'$ç ta.. 	 Gcds C,&ardILtG - 
SS S r' - & 	 hjOd, GUarWNGC 

6j Sh' H K Dt 	 Goods GardlNGC 
70 Chi D 	 '7; 	 '3occ Guard/LMG 
/ 	£\ K 	- 	 Goods Gud/L 	- - 
12 Shr A 	-y 	- 	- - - 	Goods Guard1LM - 
7 Shr Su1t K Sn 	 OOQS GUdrd,LJ4G 
74 Shn D. K 	 :GOOGLarW.MG 
75 Srr L k"t 	 'Goods Gurd/NG 
6 Shn 5arras i 	 coori GUarWLMG 

77 Shric C Zuro (SI) 	- - 	 Cods GUdrdIMGC' 

(.'. 



 

 

78 Sfr; M L n9h GoodsGuarjJpB 
79 Shn Suthd Kr. Ds ST) 	 Goods Guard/8P8 80 S}v b K Sana (SC) 	- 	 , GoodsGuart/Nj 

.-J J! ... 	 . 	.,--.--.. 
: ? :ShrpCSaf.m3h 	 .--- 

83 	hr AC,(aIita • 0 . 	 • 	 . 	 . 

0 

 GoodeGuard/NGC 	 . 

4 Shri 	ys 
 3 $hri S?r,ar harah (c) 	 Goodc cuard!NGC 	- -. 

G 51 	K... ar 	 t  Goods GuardINGC 
37 : 31 .ri S.A. Ahmed 	 G:ods GuardNGC 	..- 

P. 88 !h KIiuddin Ahrnéd .  •: cods Guard/NGC • 	. . 
. 	.... . 

Goods (3uard/NGC. 
91 Shri ljilfip Das 	 Goods GuardlBPB 
92 1 Shri B Sonowa(3T) 	- 	Goods GuardlLMG 	I 

3 	A.K.Debnath - 	- 	- 	Goods GuardFNGC 

Suborcjjriat n(har(es are advised tO spare and direct tFe candidates bionn to SC/ST ommun at Zrl No Cl, 345,4757 & 1-2 to TI/3PC, Serial 
No. 03, 35. 4. 65, ?. 70, 74 & 92 to TIUIfLMc- Sña! No. 2, 43, 46,62, 77, 80 85 & a9 To TliGY for u1 -ao;na nrP-seiection Coacqino rnr 07 da,s w e f_.  * - -jL posiuey even without re" i f an ody d.es not attend the 
abqve pre-seectjon Coachtrg, ft will be presumed that tey we not interested to lakd > th4*kaMage anc a written unwiwirvg1e tbthat'eect shouki invnebiy bye  
obtined by the Sr suborcisnates concerned (Hid se!t to this Office TI/BPS, TWIHILMG .and TWGHY should impart the pre-selepon Coaching of SC/ST cardidates accordinIy as ncm'r+ed by DOMIC/LMG n compJen of the Pre-selection Coaching, respective I Is should submit the coijipetency certificate to this Ofie lmmediateiy i e. before the written test is he4 

Staff concfrned are also adv'sed to submit their representation in regarto the 
boie seniprity position, if 	WIIH(N 07 

	

any 	(seven) days posWvey Representation received after 	. - 9-0If  
will not be ettertat'ied 

-- 
This issues as per order of DOM/,C/LtG 

'(NMUH) 
- APO1LMC- 

For Dvf.RJy.Manager (P)iMG 
S 	 -.. 

'. 	
Contd..,4... 

- 
.. 	•.. 	':.' 	 .:'::-.: 

.... 	:.' 	'. 5 . 	....• 

r', ..... 
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: 	
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J 

-. 	.-1 	 M•' 	tt 	- 	_t 'r 	 - 	.: 

. 	 S 	 :;r? 	! * :' 	•• , 	 ;:::- 	: 

. 	 . 	. 	., 	. 	. 	 -- 'I 	• 	.. 	 . 	 S 	 •. 

__d• 	
) 	 , 	 r 	•• 	' 14,  

i •" 

	

ir ' 	

Da 

'P ••  

	

ING They are 	pfeand direct the Staff belongi 
CViMJNGC

ngil.  
ii4y 	L3uWn gasnst each as above to 

t,thr rospcte TIs 'or undergoing Pre-selecbon 
,9ath1rt,gçommencing to 	period of 07 days we f 

5 TWHiLG 	Thdh3vebe nomn'ted by. DOMIJLMC totake the 
cse of Pre ..se eetion Cac'ng fcr a penod o 07 
t.ven days Thty wili also subnut the result of the said 
coachig" to this Oflct after competzon of th same 
WthQu1alL 

7 SrARM/GHY 

	

AViB5 	
1 

APOiGHY 
; r 0,' Sec /NFREUPI.M , 
it COnvenOrINFRMUJLMG 

CSfo 	 W."If. 	the Last 03 ye9rs ACRs of the above 
AC 

L 	 proper chanreI 
4. 

- 

i LIQk . 
(N MUKHERJE I 

APO/I/LMG 
For Qivil.RIy.Mónager ()/LMG 

• 	 • 	 • 



Annexure-7 ' 

0 	- 
. 	 Off1c- of the' 

U Dv1,1y. tao(F), 
Lun'ding. 

Qc-ci. 	 Easd.QJ.o9 .2 " l4 . 

In p-vy-tjdjmjd ific.tion of th'.. list of O1OJ1b1Q canditcs 
.ircuItevid tis offico rotification 
for solctin to the p2st of pissc-ngex Gurd £n Sc:le..Es 53'-6OOO/ 
it is nfoimed thtGood GU'-i3d in SCi1O hs.5000-E000/- & 45OO -TOQ/- 
ie eligible to cpp&r in the solociicn for trzo post of passenger guard 
.n.Dtifthd vido this of±iáe n.otific'ticn no.E,/39-9/T't.11(T),dt.I4..2OO4. 
L//ioi S  d ' 

 
iIrnO t trio OiOiC.LO c.ndidi tos aio arTangod beLow in ,rder 

0t SOfliOr1ty 	S 	 •. 

Lvajikir 	(SC) 	 Gur/3E'3. 

2. 	Gepl Ch. B io- (ST) 	 " 	GC. 

3 	" 	iosh Ch. rJas 	 /Ncc. 

b 	1sw 	(sc) 	 /i..G. u1 1 	s  
P . 	...................... .. 	' 	/ 1.3. 

" 	iswjit Doy 	 " /1 P. 

*15 	Fks1tMjurn-r S 	 . 	 "/u.G. . . 

Subhsh )oy 	 ' /UG 

S 	 .. L. CMkrdborty, 	5 	 .. 	

S 	"/LMG. 	S  

• S•J 	
B. ii., MisaC".. 	 . 

/NGc. 

11. " 	H. K. üs 	 " 

Man ik Ch. N .i t h 	. 	-. S 	

S  \ 	

"• /0.  it3• S. 

Subi&s ta.j umdoi 	 S 	 . /LG . 	S  

15. 	Gopd I &J th  

13. " 

 

J - rrinesw.tx Gaswainl  f e 

i7. 	kircdhan t)C 	 " 

• 	" 	• Mirjhi B iswas 	. 	 S 	
" 	 LiMG. 	'. 

'S 

• 	

•• 	 S  

• 	 S 	 S 	 S 	
S 	 Contd 1L2...S.. - 

5 	

5 

5 	
5 	 Cethfied to be true Copy 

 

S ..  

• 	 • 	 •. 	• 4 dvoate, 	S 	

• 	 : - 	
•• 

Dte:'i/é 	
S 	 S 	 • 	 . 	

• S • 

S 	 S 	

S 



5'  

- 

. 	. 	Mukhórjoo,,' U 

21. 
/LMG 

 
S. K. uey, /UG. 

" 
3. 	Z5 iswas S  /1. 

3isudy Jdnith, 
 I/Lc 

23. "  Srty 	Kr. 
w 

CON/MLG. 
/NGC. 

pur 	1ita,p7 /NGC. 

N. F. -Dobna th, .11  /3 	 S  
2c 3da1Ch. 	J(,y, I /1)1G. 

Kutubuddjn Thmcd; S 

S.m.i- Cckr.rty,  

H. K. Kaliti, /NGC.. 

3. 	
. 

Subhs Ch. 	1is, 	S  S .  

S  AI,J.ifl 	JUtt -i, S  /LQG. 

Sui end-i Nath U J 
 

3 S. B. 	u 	h, 	(.,T) / LJ'1G. 

 kc.r-n Ch. 	Das, /LMG. 

S Hj rnin 	-flJ  

30. jy Chkbrty 
It 

5 P-ix1m-ii 	C
S
u . 	j.JZ$ 	(C) /  S 

tt S  
&1utrn Tcy, 

'7 
S 

/t3i3. 	 S  
5 	 5 	

5 

U 
•4J?. Jaycinta Chowdhury .  

• 
 

5 
Niranjin W..jumthr, 

5 	
, 

• 
/LMG. 
	

S 

Sn 
4. 

S 
Subly Kr. P.y 	($C) 

• S 
S 	 9 

S 

S 	• 

44- 
S S 	 S  

adip P.u1 
0 

- •• S  

a rn csh Ch. Da s 	(c • 	" 

• 

Cn t d. . . 3. . . 

m 



- 

• 

•e 3 	. 
• •• 

47. 	ui 	rithiraj Patax' (.T) 	
' 	

3r.Gocds Cd/iGC •' 

11 	 " irirai -do- 	/ 

" n1 Das 

 C40 	/L 

' 
• 

/.P:.  Atul CLI. 	Jk 

 
• 	 52, 	" L.Tha:uria ' 	: 	 c 0'..•/ Gc 

53 	•% ip 	Ir. 	as -do- 	/Lin.;oing as 
• 	 54." NC.Ma11 	k(sc),00& cd/:3P_- ORRIVUG ,  unc3cr 

C. L.13.anja '.3rWGOQcS Gd/NGc. 

56. 	. D.ikDas ' 	: 
(sc) 	 -io 

57 	5e 	U  ar1jit Xr.)ey Goods Gc./LW. 

' irata i)ey,  

59,. O 	/i'IGC 

60.. 	' I( i.Ghse 

6g.. 	' IarTh 	-adaL -(:0- 	/ 	i24C 

• 	• 	62. 	" ra Rnjan Roy • -co- 	/ 	LI 	• 	• 	•' 

• 	• 63. 	" k1I1 P at1 j • 	— 	 • 

• 	 64. ' / 	C - 

' P 	Lala o- 	7 L'D 

" Jaydee 	)s -cp- 	/ 	GC 

 A. 	Ak t arv 	C T), -d a- 	V LL 

63. atYa iratd 3a.dya  

 " S3arr'ah c1 0-  

" 	1 	.utta 	'• -o- 	/NGC.. 	• 	• 

 " 	D.:Jasum:ca±y: 	(.)T): • 	o- 	/ 	LMG. 	, 	• 	• 	• 

• 	72. " 	A1,L? i a  
-co-  

• 	74. 	XR. ." •ui't%ori ' 	• • 	-jO-- 	/ 	Li- 	• 

" 	D.•.'i'!11ick 	('::C) 

L.Xa.ita 	' 

	

•o- • / 	U•IC 
• 	 / ' 

• 	• 	Cotc1.. 	to P/4 



' 7I 

(1 	 '-4'. 

77. $hi Snki Js-III 	' 	G,ods Guyd/U4G. 

IN • 	C. C. 3"r6 	(SI) 	• 

75. 	M., Stngh 	 S 

60. • 	Su;rU Ky,. D.s 	T) 	 H 

H  B. K. S3h 	(SC) 

8. 	B • . omi,\ 
lacr 

3. 	fl 3i. 	r ma h,. 	 H 	
- 

• 84. 
 

U 	ux huss•i  

86. 	Sinkci r Bhii(C). 	•: 	 / 

• 	87. 	H  3• Kuirr, 	 / 

88. 	" 3. A.Ahmod, • 	 / N. 

69. 	* Kalirn Uddin, hmed,  

4 /NGC. 

91. 	" 	3. :•'. 	
SW 	 / 

• 	
92. 

 

93.. "3. S,nvet .. (ST) 	
v 	

•/ UG, 

• 	
S 	•• 	

- 	 S 	 •., 

	

SvoydifltoflhTc(S .i"o .idvts4 to Sp.Tf, 	1t.+et th 	ir5f 

• 	b1cnging to 	/$T 	nitV.at seri&t 	
3 

toOrt to TI/Hi11/LM, soi1]. No.2,26,44,47, 	tç3nd 9O.t 

opcxt to TI/GhY nd scr iJ. No,1 0  dO,4,46,5fld 80.. e' ,prt TI/3I 

• 	 for udCrOinP 	oo?CLO Cchingf0T 	peT.oe1f ldays 

comrnoneiflc3 form 2,9.23Q4LW positively.e"Ofl witht3t 	
If any 

-body does not attbnd the bcve pre setetionCpaChi 	
itwill be 

p r c?stjmc?t that he is not, tnt 	ted to tke this dv.nt90, 

Ti/Wu, TI/hV and T1/a3 sh.:i1d submit t1:O compettflcy 
cortiftc'te 'ft respect of pro-selection Coaching whón it Is. over. 

• 	 ••.-. 	 .5 	 • 

• 	• 	 S 	• 	• 	 • 	• 	S 	• 	S 	 C/loLl 

• 	 S 	• 	 S 	 ( N. Mtkherjeo j 
• 	S 	• 

or Iiivl. Ti1way 
J. F. ailwy,Lumdiflo. 



•____j 	
••••• 

S 

": 	 S.. 	 • 

: 	No..E/39 _9/pt I 	(1)  

• 	Copy.forw.iood and nCcscayv 
i 	aWmatin - 

. 	 . 

3. S 6 s-31-B, 	LJMG. 	4.LYlv4\GC. 	. 

5, Ti/h/biG, TI 	TI/Gy. • 	
. 

• LJON/IC/LjVjG 	 S . 	 • 	 . 	 •. ... 

70 Sr . 	WGHY.. 	
.. 	 S 	 • 

9. SCCY./NEU/iG. 	
0• 

• 

• 

/NF1.u/L1G. 	. 

S. 	

0 

I1. 
S 

Jthl. 	osiontiSC/T/Ascjatjon/U ../G 	. 	• • 

 CS t 	!)OM/IC/LMG. Hc w11 .submjt ttr 	J,-st 3 
0 	 ••  yrs4CR 	f 

the above nro sViff t 	CS trperc/ujG, 
 CS to 	PO/IC/LJ..G. 

14., 
0 

Staff Conccrnod thro:e proper chann ej 

	

• Mukheyj 	1 • 	 0• 

for LJfIM ()/ UvG. 

• 	4'•1 

5 	
1'• 

'if 



Annexue-'C 

JO 
• 	

.NORTi{EASTFRONT11t RAiLWAY 

• 	
0 	 1)iv1.1Uy. 1 axiager(P)/L'. 'G 

No:E/39-9/Pt.U(T) 	 Dated: 22511.44 

To. 	 0 

SSs/BPB, LMG & CyM,!GC, 
GM(OUW)/Maligaon;  

• 	

Sr.DSO/LMG. 	
0 

Sub: Wiitten test of sek'etion for the po4 Passenger Guard 
• 	 in saIe Rs3000-8000/-. 

Rci Tith office ktcr No. El39-9.PLHçI' thwd 05.11.04. 
It 

In reference i.o ule above. Inc wunen t 	tI'c ieciiou to th posi c4 • s'cnrc tiwr' 

scak Rs S000-g000/- hits ben red to bt iicld as 	folkwing chcduie. - 

Date of examination 	 i'irn 	Venue 

I 	
• •.: 	 ... .. ,, 	 'S 	 4• ,,r. 'y 	f -' 

27.11.2004 	- 	fo üit. staff n1ttt.d at Gtoup - .'. 	10.0  
Office. 

)4.iLlU04 	- 	ft tht atT ..disted at. Gtoup -- 'W 	Of O.Ut) fu. 	?kvtPI;/LMG s 
Q1Th.c 

1 1.12.2ftO4 	-.  

	

for 'he stafi.' nistei at Grcap :c" 'tO.( ,() ltrs. 	I)ivt( ilLVIt''s 
Oiiicc. 

18.12.04 mce wrftien test  
()tt 	•,,., 

	

'I 	 '\ 

PIca 	rrc and dect the ff mruond e1ov at (o'' - 	t appei in 

the wllttt.n ie'.t I 'e!ehon R'i 61t po'.t 
 

held %)II 27.1 1.2.W4 ii Griun - 	wii 64. 32.2)4 fir (iiotip -- i 	tiik'dy ovtas. 

reiiiA'. 	 • 	•. 	. 	 . 	 ,. 	. 
GROUP_-. ". 	 'f" 	. 	.j • 

n t 11 	bt heid 	jj.2S1'U' nUS.O0 hurs in DRMi1LMGiQAB 

2-22 

01) Shri S.C. Ma!akar 
021 $hii Uiswajit Dcv 

03) Shii Manik Cit. Nath 
.04) ShriGopaiNath 
1)5) Si'in Haradhn Oey 
M) Shri Sublias Ch. Dis 

07'1  Shri Cnpal Ch. Dor 
1P8) Shii parech Ch. Das 

"f. 091 Shri B.R. Misra 
 ShriA.C.Dcy 
 Shri H.K. Das 

) 2) Shn Pffi ewtt' (JSWHn'! 
13) Shui B.K. Bbws 
14').'1hui Basudv Dcbnitii 

Shri Surya 	I)ac 
At1l Shn .Api* 	1cstht* 
17 Shri Kuuthuddin Alinted 

SC) Sr. (?o1s Guard! 13P 
• Sr. (hods Guard.' 

Sr. ?" • 	1 .•' 	2 I T'V' . OujU4tU/ iirL 
(1JR) Sr. (kx'ds Guard.' ]3P13 

JR Si. (it'ods (.i , trnrd /tM'i3 
dii) St. Gc'ods Guard/ 13P.13 
(Si) Sr. cs-oo& Guard / NCiC 
'UR) rNdsGt'.aTd/N(_1( 
tURlSr. (iods (luard / ?4(K' 
(UR)Sr. Goods Gu.J / N()C 

(uard ,'NGC 
S.  

.UR Sr. t.JCd5 Gnird I 
T Ty' 	S r. /'I • 	I 	fVI' 	.., 	I Y '' 

(. , L'.i 	. 	;UatU / Lr 	flU.. 
'8'1) Sr. Gc''ii 	NGC 

NO  
WIRISr. tvr J5 ('+il 
diR, S Gvod. Guard , GC • • 

• 	0 	• 	 Contd ... PNo.2 

C4rtfiAt4 jw true Copy 

0 	 • 



Goods (3uard/NGC 
Goods Guard / NOC 
S. (cds Ousd / 1.MC' 
Sr. Goods Guard 
Si. Gocds(hkird/LiG 
Sr Inods Gu.rd I LMG 

GUaTLI / I "INACT.  
• Sr. Gt'i GtuuJ L'147 

,-•. .... c.. .._.3 	I . .f' .:u. 	!L:u , 
r. G.'r'ds Guard 3MG 
r. Goods Guard / I ,vIG 

Sr. Goods Guard / LMG 
Sr. Goods Guard .i 1.MG now RR1JLMG 
5! (O'.'43S Guard / T.MG 

Gutrd 1 1.MG VR. w.e. 1. 3 1. 

'UR) 
41 IR 

.T !V 

1 t ••t)\ 1'_ •/ 
. l R) 

... 
PIP 
'Sc,  
UR 

k 

P/No.2 

L'R) Sr. Goods Guard / NGC 
Sr.GoodsGuard/.LMG 

(UR3. Sr. Goods Guard / [MG 
(LTR) Sr. Ooods Guard / LMG 
4UR) Sr. Oc'ods Guard / LMG 
tj Sr. Goods ("Juard / [MG 

Si. Goods Guard! LMG 
(UR) , Sr. Goods Guard! LMG 
(UR Sr. Goods Guard / !;Mo 
tUR) if. Goods Guard / LMG 

Goods Guarif LMG iirod on 31.10.2001 
(1 ) Zr. Goods Guard / LMG 
1JR Sr. Oooih Guard / LMG 

Sr. Goods Guard / LMG 

18) Sri ilK. .K&i1 
19 Slim 3abuai i3iswas 

 Shri N.C. Choudhur' 
 Shr Rakshil. Majunider 
 Shii Suhash Dey 
 Shri  
 Shii K.P. .Db 
 Shri Suhhash Majurnder 

26:) SKri Nirjhar }3iswas 
2 7  Shri A.B.Diun 

 Slui P.K. .Muajeo 
 ShrI Jiban Kr. flas 

10) ShriS.K.Dy 
31) Sliui N.R. Debuatik 

o i : 
 
 
 
 
 

O7 
O8) 
09) 
10', 
II) 
12 
(3) 

 
 

It>) 
171 
I (P\ 
tUl 

19' 
20 
.'' 
..1 

24 
25) 
26). 
21) 

159) 4- 

. ,.. 

Wri Wn Lest fixed to b held oit 04A2.2 04 front 10.00 hours n 	 GQffi  

Shri 	ma1 Ch Da SC Sr. joods Gttird / 

Sbi Gautani Roy 	. uR. s. GOods Guard / 13P13 

Shri 1'radip Pttt. (U1.) Sr. Gcodi Guard I flPl3 

Shii Praxjth Ch. Das( 	t4SC.) Sr. Goods Guard 1141,0111 

Slim (IC. Pet> Hatman Si 	. Sr. (ioods Guard / 13N3 

Shii Atul Cli. Deb 	. (UR) Sr. Goods Guacd / 13P13 
Shri Surendra Nath . . (UR) Si. Goods Guard I N.CC 

SbriJayaita C.howdhury (UR): T. 	oo'is Guard! NGC 
Sliri Subir Kr. Roy jjGüard/NGC 
Slid Prithiraj Patr (SI) St. Goods Guard / NGC. 
Shri L. Thakuria tUR) Sr. Goods Guard / NOC 
Slim C 1.. Buiia Sr t..w.os (tuard I N(-C 
Shri Debabrata Dey UR :GcJs Guatd / NGC 
ShrI C.C. Deka (UR) 'iod Guard /NGC 
Shri .W 13athakur 	. UR) Gc'o1. (nard / NGC 
Shri htvdeeo Das Gooi (uard / tKii_ 
Shri Satya' Brtta l3aidya 
Shri S. Sairna 
Shr RCh. )v 
Slim mth 	v 
Slim tuiaii Kr. DuUa 
Shri S. B. 33rua 
Shri •(ir'u> Ch. 1a 
Shri i!undhin BLiij:c 
Sbii :.\jOY h3.k.F4hCTIY 
$hn Nitmjan Mkr 
Shn Surni Das 
Shri IN.R. Choudh 
ShriDipa1Kr. Das 
ShriThpakDa 
Shri Rat 64 KL.Dey 



. 	 0 	

•0 	 . 	4< 

	

- 	 P'No.3 

GROLP -- "C" 

Wijuen te't &W io be hki on i 1.12.2004 ftom 10.00 i&ours in DRMtTP)iLMG's ifiec. 

0 
	Shn H.K. !)ta 	 )R) Goo!s Gu1 'N';C 

Shri C C Roro 	 sT Giod (ivard /NGNC 
ShriaK.Saba . 	. 	(SC.) GOOdGLLadGC 
Shri B.C. Goswazni 	OJR) Goods Guard / NC-C 
S}nPC S8rrni 	.1Jk 	(.tiiWi (ard ' 

6) 	Shri A .C. KgiiLa 	. 	 ds GuatU I NtjC 
7> 	Shri Saik,rBhanli 	(SC, Goo.; GUurd 1 NCJC 

ShriB. Kuni.r 	0 11) G.1ufNflC 
Shri B.A. Ahmed 	i l.JR (kinds uard 
ShrI Kiirnuddin AJu' 	 'ti / NGC 

1) 	Shri L. Kachan 	(S1) Gnods G.iar I NGC 
<.22) Shri B.V. GonsIves . 	(1JR) (,.ods Guard ! N(C 

	

• 13) 	Shri N.C. Mallick 	iSC 	Sr. (Yoods t.ivard, I3Pi 
Shri K.R. Ghose 	(UR) Goculs Guard / 13PB 
Shri MI. Singh 	,... CUR) Goods Cinard .' BPB 
Shn Sn4j }.j 1)as 	) iS 	(jAQj thi I / 

17) 	Shri Dilip Das 	 SC (ods Giwid / iiPB 
10 	('1 	1.1,. 	 ç..i.. 	 -V i•fl. 	(1.. ..t_  f'. __. 

)&Ut i6irh.utafl 	 . 	 t.juc %..!;2., 

ShñRirnaPN.Roy 	1JR)(Itooti-, C r ..:l .MG 
Shri AkIul Paul 	 ttjk 	(iis t ivard; I 

2.1 	Shi-i P.K. Lalu 	 1Z., (oJ Guacd LMG 
Th ShriA.K. Basumatar-: 	1ST) (iool Cuiri / 1. M3 
2' 	ISIm.!) 8aumry  
2 	slim A.k. L.ala 	. 	Lh) (16t.'t.1 (suutU, i,M(., 

25) Shii A.G. L4 	• 	JJR,; 	Gurd / LMC 
Sen 	...... • G'OdS Grd! 

	

I 	hfl 	Ii.lc 	 I 	I 	Tn1.1\ 1. ifl  lhI 1 \It r 

2 Sib-i L.Ka1ia 	 (1 	(iti (.J 
29) 	Shn Sarikar L)a * 	 JV Got'ti 	/ 
3( 	\d Nw l-1ussait 	ii1P 	jur I I \1(" 
$ 1 	Shri 13. SOOW11 	ST I (od&uurd ' 

iN.MIiI1i 
APOII1ILMG 

0 	 . 	 • For Dlvi. 
Cpyto: 	 .. 	.. 

I) DOM/1C&MU S ARMJ(Th & AMI.Ki'H ' 	'vfr$?i4ata-r 	/adec 1L 

2 CS to IX)MIiCILMG .. lie will pise submit. ih. it 0. thr; tai i ARs ti the 
above imntioricd statT to CS to DF()/ICTLMG inmedate1y i.e. hetirc the vntten test. 

hU. 0  
3 Stati  concemeti throuhnroiicr channei. 	 0 

4) COS/Opt& at Office QS(&.fty) at offi. 	0 
-. 

CHC/LMG. He '. iii pleiise rnc o rciay 	'bo through Cn'rri phiie 

f't/ 1>14  
nrnednflely. 	 0 

I)a t.)v1. k iv. VLLOaC 	1/1Jv!(i 

•' 



AnnexureD 10 

_1 

,f_ 
P1'° 0 f 

Lumdiflq, Ot. Z 442005. 

• 	
0 

• 1 	c1ct±on for f11ing up or 31 Posts (Ufl-25 9  Sc-4 & ST - 2) 

•

Pass. 	Ward, In SIo fl. 	000-8000/- 	Writton •Tot 	h3id flfl 

1d1L havcmo 31 
po±t of Pass. Ward in Scu10 R, snno-noo/-. 

.1) 	Shrj Babulal P5•w39 (sc) cd/Lc'1r 
N.0 	ChrwdhUry 	- SrOod 	trd/LM, 

•3) Rokshjt Mjurndor - do  

S  
• A.0 	Oy 	SrGoocs Gurd/NGC, 

Sr,['nnds 	Qjnrci/i\IGC 
• 	 5) 	" 

00  

Hirhya Kr.Oas 	•.. 
S'.Gods 	Gu::'ri/0P8,, 

6) 
• 	 7' 	' 

?ianik Ch 	Noth, - 

SJbhsh Najurrdar7 SrC'ods Qjord/LMC, 

Jjnrodhan 	0:y,- 	• Sr.Gods WorYZ/LMGIt3B, 
- SGqods War- 

• 	
5 	

0 	
S 

r Bjswas, - 

Ojsujas,: 	• - ,IK,! 

• 
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To, 
Divisional Railway Manager 
N. F. Railway / Lumding 

(Through proper channel) 

Sub :- Procedural lapses in formation and publication of Panel vide DRM (P) / LMG's 
Memorandum No. E/39-9IPt-fl (T) dated 29.04.2005. 

Sir, 
Respectfully I beg to crave for an indulgence to exercise the provision "to represent 

against panel" issued under Rly Bd's LIN0. E(NG) 168 PMI-60 dated 29.08.68, to bring the 
serious infirmities and irregularities to the light for justice and fair play at your end. 

That Railway Board vide their Letter No. PC—III/2003/CRC/6 dated 6.01.04 at Para 4.3 
stated inter-alia "All vacancies arising from 2.11.03 will be filled by normal selection 
procedure." Again at Para 4.4 stated inter-alia "All vacancies arising out of restructuring should 
be filled up by senior employees who should be given benefit of promotion w.e.f. 1.11.03, where 
as for the normal vacancies existing on 1.11.03, junior employees should be posted by 
modified selection procedure but they will get promotion and higher pay." 

It is evident in the memorandum published under DRM(P)/LMG's No. EtIII/Gr-I/ 
Restructuring (T) dated 31.3.04, that there generated no post at the bottom grade of Passenger 
Guard as result of restructuring, so the benefit from 1.11.03 does not arise. But for the normal 
vacancies existed in the grade of Passenger Guard as on 1.11.03, the modified selection 
procedure ought to be followed. Such normal vacancies were 18 (if not more) as evident at 
DRM(P) / LMG's notification No. E/39-91P/1 (T) dated 5.09.03. 

Management exhibited apathy for obvious reason, and did not process modified 
selection for the very 18 vacancies of Passenger Guard. Further vacancies arose from 2.11 .03 
were 31-18 = 13 for which normal selection procedure was to be followed. Management at their 
will and pleasure ignored the critical application of two type selections at their impugned 
panel dated 29.04.05. 

It is imperative to mention that Railway Board in order to avert manipulation at the hand 
of vested interests, had stipulated the mandatory time schedule in their letter vide No. E(NG) /1-
87/PM 1-14 (AIRF) dated 22.7.88 stated inter-alia "It has been further laid down that where the 
concerned officers take more than 2 months for finalising the evaluation of written examination 
papers, the same should be brought to the personal notice of DRM /PHOD, and in case where 
delay exists 3 months it should be brought to the notice of General Manager". The so-said 
result of written examinations in the form of impugned panel exhibiting no evaluation 
published on 29.04.05, after 4 months 11 days from the date of written examinations ended 
long before on 18.12.04. The panel carried serious manipulation obviously kept evading 
notice of reverend General Manager. 

In the premises, it is most respectfully prayed that your kind prudent honour will be 
pleased to appreciate the just cause of my grievance, and will further be pleased to pass an order 
to cancel/modify the impugned panel dated 29.04.05. And /or pass such order/orders as thought 
fit and proper. For this act of kindness your humble deprived Goods Guard shall ever pray. 

Dated :- 10.05.05 
	

Yours faithfully, 

(Paresh Ch. Das) 
Sr. Goods Guard / NGC 

O€rtqi&i to brCopy 

A dvoca,g 
iMe: 
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	 Annexure" 

Ntl*ast flier Railway 
Ofiiceofthc 

DivJ.Emlwny. Manager(P) 
N.F.RailwayLumding. 

DatcdQ -0-2005 No.Ei39-9iPtU(T)Q& 

To 
S/Shri 

 Praneswar Goswaini,Sr.Goods Gd/NGC. 
 ApurbaKalits,Sr.000dB GdINGC. 
 Lagan Kachary, Goods (UINGC. 
 Joydeap Das, Goods Gd/NGç. 

- )' 
 

StnjyaKrDas, &,Goods Od/NOC. 
Debabrata. Day, Goods 

 Pareb CkDas, Sr.Goods Gd/NGC. 
 Bhanu n.Misra, Sr.Gooda Od/NOC. 
 LThakuria, Sr.Goods Gd/NGC. 	j 

Through CThVNGC. 

Sth- Rtpseatathn dated 10-05-0 agabul the jxul of Paswier Gtird 
(5000-8000/-) pItLwd vkle tlIz ornct A&nx*wAum N11139-9/ 
liii (1) dated 296042001 

The vacancies of Passenger Guard in sale Rs.5000-8000/- which cr.isted as on 
0141-03 have been filled up by noñnal selàction procedure tbllowin.g the instruction 
contained In Para 4.5 of RIy.Bd's L,.PC-ilhJ2003/CRC/6 dated 06-01-04 as because 

percentgc in this grade has been reduced and no new post became avai1be as a result of 

restructuring of cadre. 

Hence, the contention of your representation mentioned above is not correct in view 

ofPara4.5 ofRB's letter dated 06-01-04 quoted above wbich read as widr : 

CC  In cases where percentages have been rodwd in the lower grade and no new post 
becomes available as a result of restructuring, the existing vacasicis ou 01-11-03 should be 
filled up by nomizl selection." 

Further, your allegation of delay in evaluation of answer sczipts is also baseless as 
thore was no such delay in evaluating the answer scripts. 	 1. 

(KPngh) 
DPO/IMMG 

br DivL Railway Manser (P) 
N.F.Rlway,Dimding. 

EiTypie 

Certified to be true Copy 

r4& 
Advocate, 
Date 
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IN TH1 CENTRAL ADNI1STJLA13TJ TMUNAL 
GUWiHATI B1CH, 

n 	op 	 - 
O.A0135 OF 2005' 
Sbxi Pareh Chandra Das & Others 	. 	Applicants 

Versus 
• 	 The Union of India & Others 	... 	Respondents. 

AND 

IN T1TE 1iATTIR OF 

Written stàtemet on behalf of Respondents I to 5. 
The answering respondents respectfully SIWETH : 
That the answering respondents have gon&throügb 

the copy of the application filed and have understood the 
•contens thereof. Save and except the statements which have 
been specifically admitted hereinbelow or those which are 
borne on records all other averments/allegations as made in 

the application are hereby emphatically denied and the 

applicant is ptit to the strictest proof thereof. 
That for the sake of brevity meticulous, denial of 

each and'every allegation/statement made in the application 
has been avoided. However; the answering respondents have 

confined 'their replies to those points/allegations/averineflts 

of the applicants which are found relevant for enabling a 

proper decision on the matter. 
That the applicatIon suffers from waz.t of a valid 

cause ôf'action as will be clear from the, submissions made 

in the relevant paragraphs below.To cite one example of the 

many non-existent causes of actio, the applicants have 

repeatedly questioned the wisdoL of setting different ques-

tion papers (of the standard laid down) for the four differ-

ent dates of test as notified. The conseq,ueflCe of setting 

the same question paper for thefour different dates cane 

be easily understood, as the question of leakage of the 
question paper would emerge.Yet this non-existent cause of 

action has been repeated from the beginingtO the end of the 

application. Tbis,tbe application is full of such examples 

as will be shown in the paragraphs below. 

Li. That the application suffers from wrong represen-
tation and lackof understanding of the basic principles 

followed in the-matter as will be clear from the submissions 

made hereunder. .. 

P.2 
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5. Facts of the case:. 	 ; QW 

That before traversing the details of allegations/ 

avermentg made in the application, the respondents beg to' 

indicate the facts relating to the matter raised in the O.A. 

• 	 5.1. Notification: 

That the respondents had notified vide notification 

No.E/39-9/PtII(T) dated 94.9.20014. (Annexure Bof the 0.A.) 

that seletionônsisting of a written test only will be 
held for forthing a panel of  31 passenger guards in scale 
Rs.5,000Rs.8 1 000/-.This notification contained names of 93 
persons as per thöir seniority in the records on the date 

and invited -concerned staff to submit representetion in 

regard to their seniority within seven das so that mistake, 

if any, in the seniority list could be rectified and correct 

seniority list. of 93 persons could be notified Linally. 

Consequently, a fresh notification with modified seniority 

liSt of 93 persons was issued vlde no.E/39-9/Pt 11(T) dated 

21.9.2004. (Annoxure B I of the O.A) 	 • 

This notifibation dated 219.2004 also stated that 

a number of.SC/ST staff had to undergo pie-select1on training 

and obtaiü competency certificates as required under the 

guidelines issued by the Railway Board to assist these. under- 

privileged candidates to prep:.re better for the test. 

5:,2. Why written test on'y: 	•. 
The notification dated-14.9.2004(.annexure Bof 0.A.) 

stated that utbe  selection will consist of t4ritten test only; 
This followed instructions contained in Railway Board*s letter,  

No(iG)I/2000ifl1/41 dated 7.8.20030 Para 3(1) of tb' letter 

stated "There will:be no viva voce in the .dea±tmentai selec- 

tions e±ôept in the case of selection,if any,for promotion 

to the posts in the category of Law Assisants.,Physiothera- 

pists,Telephone Operators and Techers'.Para 3.i(i)and (ii) 

contaiiied other related instructions iI this regârd.Aoco±- 

dingly, Advance Correction Slip No.150 to Chapter II,$ection 

- Rules GovernMg the promotion of Group "C 	•stàff(In 

the Indian Railway ]stablishent NanualVol.I(1?89 	jtjà 

was 	issued. 	. 	 • 	 •• 	
' 	 . 

K copy of Railway: Board's letter 
• 	 • dated 7,8.2003.and.6f correction 

• 	 slip No.150, ae á.nnexed herewith 
• 	

and marked as. AN11E0URE RI and RIA 
• 	 • 	 • 	 . 	

respectively. 	•,•••••,•••• 	 •.. 	 • 

... E. 3..... 

(4 
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(3) 	 W 

0-i- 
O 	 :0. 

5,3. Selection Board and procedure: 	 k The prOcedü.ré to be adopted by  the selection 

Board is laid down in pa!ra 219 of the Thdian Railway  Esta- ' 

biishinent1anual Volume I (Revised edition-1989) 
Aneract of para219ofIREN'Vol.I 

• 	 (Revised edition-1989) is...annexd, 
herewith and marked as ANIEXUREL2 

5.3.1. Pare 219(b) iand!ated 'that nA n  offic.érof'0the,., 

'concerned 'department who is also a member of, the selection 

Bard must be authorised to set the question paper for written 

test, Where possible, another officer who is also .a member 

of the 'selection board should be nominatd lu- o ' evalu4te the 

answer books...." 
• 	 Theseprovisions were elucidated further' vide 

Railway 'Bard's clarificatory letter No.E(NG)"I-95/PNI/14 

• dated 3.3.98 in para 3 asfoflows:  

113.Simiiarl.y the provisions of para 219(b) to the effect 
• that where possible anothr officer wbo 4 s also a member 

of 'the selection Board shotild b nominated to evaluate 
• the answer books of the written tests wherever held as 

part of the selection,are being interpretød to mean that 
• 	the officer who has set the qustion paper annot eva- 

luaté 'the anser books resulting in the sthe being eva 
lated by an officer from the Dcpartment other than 
that for which selection is held'. It is'to be noted that 

these provisions do not put an embargo pn the  officer who 
• has set the question paper from eyaluating the answer 

books" 	 - 
• 	 0 	 A copy. of Railway.Boara l s Letter No. 

• 

	

	 NG)I-95/PNI/14 dated 3.3.98 is annexed 
herewith and 'arked. as ANNE'XTJRL..R-3 0  

5.4. From the, foregoing it would be cleathat correct 

and approved procedures were followed in the selection for 
the posts b1' passenger guards keeping in viw the provisions 
of the IREIi and instructions issued by the Railway Bord 

from tiO to time. 
 

6. Parawis e commenj 
 

r . 6.1; That with regad tôthe statements rnade in paras 

• 1,2 and 3 Of the application the respondents state that the 

notifications issued for selection were as per. prescribed 

procedure and were' correctly jssued..The applicants themsel-

ves have admitted.ifl para 3 that "all the present applicants 

appeared in the said written te.stas por-dates .fjxed. for the 

tests..." however, they filed the application' before the 

O 

 Hon'ble Tribunal only after the results were published when 

they fouM that they had not come out successful.,. Since they 

appeared in the tests without objectiOn they donothaVe any 
cause Of action at' this'stage as the selection proceSS was, 

• correct.and as perprescribedrUies and procedure. 	V  

. • • P.4.... 



' 6..2. That regarding para 4 the respondents state th, 

different question papers had necessarily to be set for 

various dates on which the tests were.held t. because setting .\ 

the same question paper for all four c1ay 	would tantamouñt 
• 	to officially leaking the. question paper. This contention 

of the applicants therefore 'appears .  etraordinary, to say 

• 	the least.Similarly, the statement that t1 ...some quesion 	1' 

• 	papers were not at all connected with their profe.sion or 

trad&ts óonsidered irrelevant as.the candidates whofailed 

in thd test are not considered competent to judge the stan- 
• 	

. 
dard of examination. The, respondents also deny the allega- 

tion that "... besides wrong setting of questions, 1i 	was 

not properly evaluated in as much as the person who had set 

• 	the questions has evaluated the answerz scripts and the. marks 

were put in such a manner as to declare some people to have 

qualified' the test who had approached the Board. members 

personally" As clarified in para 5.3.1 above an officer ;who 

sets the qilestionpaper can also evaluate the'ansWer books, 

as per prescribed procedure. 	. 	 . 	 . 

As regards the allegation of the applicants that 

"The Board-members pickeid up names in seriatim from the, ,  

ádatiofl list as their personal choice without paying heed 

• 	to the marks óbtained, the respondents emphatically deny 

• 	the same and state that tbere.was no bias or prejudice in 

the selection process as sought bb be hinted by the applicants... 
• 	 . 	

. 6.3.. That . as regards paragraph 5 the respondents state 

that the reply sent to the applicants was basód on the. Railway 

Board's.iatest instructions on the matter.SecondlY,the can- 

didatês who unfortunately failed to.get selected on.rne.rit 

had no basis to question the 	selection process. 

which was carefully completed by following, the prescribed 

procedure in all respects.. 	. 

- 
That as regards the allegation of delay in the 

process -of'selectiofl, the respondents beg to deny the same.. 
It will be noted that the process of 'selection involved 

. 	
re-sec-tiofl training of .C/ST staff as detailed in the noti- 

- 

ficationdated 	
BI of the O.A.) and the 

need to call 93 running staff (goods guars) working trains 
four different dates (as indicated i at far 'off places on 	

n 
, 

Aiinexure C of the O.A.).Care had to be taken, to. hold the 

selectioU'teStS in' -  such a mannr that running of goods 

trains was not affected fo 	want of guards a no . train can - 	 - 

• 	 run • wjthot 	train guard. It is 'to . be further noted' that 

after completion of the written tests on the last notified . .. 

'date the answer scripts 'had to be evaluated by the nominated 

departmental officer and only after that the slectiQfl 
,..P. 	5...... 



4 	 c 

/ 

commit.te,e duly constituted of officers of different. 
departinentsaS per rule ôould sit together to finalise tbe . 

IT 

selection process. One more factox to be considered is that 

he offjcermembers'of the selection committee had to per- 

• .formtheir.oWn departmehtal work to the full and had to 
work as members of the selection committee in addition to 

their own work as. the system doew not provi4e for a perma- 

nent machinery solely for the purpose of departmental 
selection work. The selection process also involves prepa 

ration and examth.atiofl of the latest confidential reports 
of staff.concernedafld these necessarily take time,especiaUy 

if the seléction is initiated at the fag e.d of the finan- 
cial year,'as was the cue in the present se1ectiofl.eSe 

facto8 in1uçnced the. respondent. Nc 	in replying to the. 

appllcaflts'v3.de their letter dated 2.6.2005 that the alle- 
gatión of delay in evaluation of .answer scripts.. was baseless.. 

• 

	

In this connection the respondents do submit that 

there ae •tnstructions from the. adinistratiOa at higher 

levels to avOd delay in filling up selection posts by 

fdllowiflg a calender of selectiOn in the Divisions.b.e main 

emphasis i.s on teähnical correctness in the seiectiOnroceS$. 

No doubt the time factor is important but this in A 

itself.  

is not meant to negate the selection proceedings but. is 

only a guideline for ideal selection calender which, if 

violated for some reason, is to be internally explained. 
A copy. of one of the latest instruc- 
iion of the Railway Board issued. vide 
letter No.(WG)I_96tCR/8.dated 9.1.97 
circulated vide GU(P) ,Ialigaon' s 

- 	letter dated 9.6,..9718 ....annexod..here - 
with and marked as 

It is stated that every care was taken to complete. 
the selection of passenger guards by carefully following 

the spirit of all extant instructions and as per rule,ip.. 

spite of the enormous difficulties as described in para 

above. 	 •• 	 . 	 . 

The respondents deny the allegation made in 

the later part Of para 5 that the persons wbo.prep 	ed the 

select ljst -simply picked upnames of theiX choice ,n. 

seriatim from the seniority list on tbeir pers.oul satis- 

faction and not b.ng on. marks This false' allegat .iOZ. by 

the applicants has arisen due to their ignorance, of tie.. 

procSS of selection, according to which the nams of the 

successful candidates should be arranged in order of their 



:4 

fl' 

EPS-458 
o. E/25410 PtX(C) 

To, 

NORTHTEAST FRONTIER RAILWAY' : .• 

uuice 01 tne 
GEERJLMANAGER(P), 

MALIGAON: : GUWAHATI-1 I 

Dated: 26.8.2003 

Li1V1/LVILj, WYl/( LM/ML(x; A(IWMW "& Others,  

Pr Sub 

A copy of Railway Board s letter No, E(NG) I/2000/PMI/41 dated 782003 (RBE No 
1 3712Q Q3)on. the ao'reiti6'ned subject is forwarded for information and necessary action Board s 
earli&,r lettF dated 832002 as rfeied to in their present letter was circulited under GM(P)IMLO No 
t PS —438 Et254'O Pt XIII(C) dated 223 2002 In this connection a copy of advance conection shp No 
150 of IREM Vol - 1 1989 is also enclosed herewith for information. 

Sd/ 
(PLK ROY) 

SPOiMPP 
for GAL MANAGER)iG 

No: h1207/EPS/O Pt,V 	 , 	•, " ' , 
' 	 Lumding Dated j.2003 

Cy,forwarded for information and necessaryaction to:  

1)' Sr.DPO,DPO,.APOs,tMG 	'2) APO/G}JY 3) MS1BPB ' 4) ATM/BPB 
5) All BMs ' 	All cadrn. gtctrn it ('ff.- 

) gji r4iJ o22,o 

, V~6~ 
'APOJII/LMG' 

(CopyofRadway Board's letter No E(NG) I/2(00fPM1/41 dated 7 8 2003) 

k 
"Selection" 

Intes,oic t.grocedurg,;selection posts are filled by' a positive., act of 'selection 
consistinjdfi,'rjttcn test an orviva-voce; viva vôce being a must'in eveV case. 

1. 	In cases. where written test is held as part of the selection" for. proiiotion to the higiest 
grade selection post in a catcgoxy, the same inclu'das objective type: questions for about 50% (in 
the range of 45% to 55%) of the total marks fo'fthe written test The objective type questions 
limited to about 25% in the 'range of 20%: to 30%) of the total marks for the written 
e:'amination if any, held as part of' the selection for promotion to se)ecti9n posts in the lower 
grades, have also been introduced vide ACS Nd. 130 issued underth.Miiiistry's letter of even 
number dated 8.3.2002 with thg stipulation that in order to offset the' impact of. random 
answering, there wiWbe negative marking for wrong answers to objective type question. 

Conid. to page 2. 
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2. 	The staff side in th e  fora of Depaiim  iiivedemaflded that: 	 . Council under the JCM Scheme and the PNM  

order to reduce ubjectjvj 
selectjo 	 ty to the 

max 	extent possible in the dartmctai viva voce should be eliinjflated on the analogy 
of viva voc 	i b havi,ig een eliminated in the recnhjtments from. open tharket 

thth Raway Recnijjent 
Boards, and 

the concept of negative marketing should be done away with 
3. 

Pursdxlt to de1ib atlons w
ith the staff side, v1Gustiy of Railways have cons1ded the in flei ccuefully and have decided as under:  

(1) 	
There will be no viva voce in the 	ta s 	exce tin the case of selection, fanYpmoüono 	posts in e catcgoiy ofIwAss3 and Teali 	For these categones, viva vice .iiiiii'ogue in the recruitm nt tin ougli Railway RecruLeBo 	(RRBs) 

(u)While the objeveCYPe question m the 	tten iest held as part of selection for Promot ion to all selection posts will be retained, the concept of negative marking for wrorLg_-
ans\vCT5 to the Objecti type questions as mtioducj vide ACS No 130 ibid stands withdrawn 
3.1 	As a -cor6llary to ellmination of  (ICC lSjOfl5 have also been takn: 	viva Voce in the depaenj se1ectio4 the foowing 

(i) 	Wrièn 
test will invariably from part of all selections held for promotid to posts 

classdj as "Selectio" mcludmg the posts for which presently only viva Yoce form part of the selection 

Cr (u) 	15 marks  hitherto allotted to viva VOCO in the selectio 	u 	 both vritten test and Viva VoC test 	 ch consisted of 
, will now be added to rzttc tcst.. Accordingly, tfle total rnarl allotted to written test for assessing professjo 	ability of the candidates shall be 50 

(both in ase where Presently itte and viva voce or only viva voce ionnparoyihe selection) except in the cse Of selctjo to posts inthe categories of - - Teache, 	
w Assistants Physiotherapts and Telephone Oato forwhich the 

existing distrjbutioti ofnarks, namely, 35 for written test and 15 foiviva voce will continue to be in force. 	 . 

 
It has alsQ been decided that the proced 	as reyisd above W. 	be applicable to selecto riotlfjedoaftth 	

: 	. 
4.1 	All the 

remaining procedwe prescribed for holdin Selcctjo j  Boards will 	 g. sClctjo incliding eonstjtutjon of renjajii Unaltered......... 

Accordingly, the Indiaii Riilway Lstab1jjjme Manual Volzne l
9g9flsvarnended a pr ACS No. 150 cncIosd 	. 	 . 

Please acknowledge receipt 

Eric!: ACS.i5 
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In. the existing para 219:  

'In the existing sub-pars (b) as mOdified vide ACS No.40 issued under the 
Ministry's letter No.E(N9)l-951pM1/14 dated 3.3.1998, delete the words If 
such a test is" appearing in the first sentence of the sub-pam; 	. . 

•' • For the existing sub-para (C) as modified vide'ACS No. 130'lssued under the 
MinIstry's letter No.E(NG)I.-2000IpM1,41 dated 8.3.2002, substitute the 
f011owing: 	• 	, 	 . 

conl'cI ... 2/ 

lb 

ii 

• 	INDIAN RAiLWAY ESTABLISHMENT MANUAL 
VOL.1(1989 ED1iON) 

• 	Advance Correction Slip NoJO 	'• , 

chapter iI;section 'B' - Rules governing the promotIon of Group 'C staff. 

In the exisflngpara 215; 
r 

1) 

 

For the existing sub-para (a) substitute the following:- 

• Selecticn ost shall be filled by a positive act of selection made by Selection 
Boards, from amongst the staff eligible for selection. The positive act of 
selection shall consist of only written test to assess the professional ability of 
the candidates, for which reasonable advance notice should be sent, except in 
the case of selection for prorñotion to posts in the categories of.Teachers, Law 
Assistants, Physiotherapists and Thlephone Operators, where the positive act 
of selection shall consist of both written test and vivà-voce test.. The staff in the 
inimediate lower grade with a minimum of two years service in that grade only 
will be eligible for promotion, unless a longer length of service in the lower 
grade has been stipulated as a, condition, of eligibility for promotion in a 
particular category. The service for, this purpose includes service, if, any 4 ',: 
rendered on ad hoq basis followed by regular seMce without break. The 
condition of wo years service should stand fulfilled at the, time of actual 
promotion and not necessarily at the stage of consideration. If by virtue of the 
above rule, a junior is eligible for promotion, his senior also will be eligible for. 
such 'promotion, even though he might not have put ina total service of two 
yOars, or more, (ii stipulated in particular category In the lower grade)". 

In sub paras (c) and (d) the werds'and figures "para 216".shoufri be corrected 
to read as "para 219". 	 ... 	. 	. . 	. 

Delete sub-pars (ee) as separated from the original sub-pare (e) vide ACS. 
No.82 issued under the Ministry's letter No.'E(NG)l-99/PM1/15 dated 
26.7.1999. 	' 



4 
: 	• '(c) {I) In tI'e  written test held as part of the selechon for promoon. tOthe 

.. :,• •. •: 
•: 	ighst gra S&Ctfl post fl a category, objective tpe qqetions should be 

4 	4ét1o'r abq 50% (u the range of 45% to 55%) of the total marks for the 
rs 	, 	cittoq tesfLJe wrtttbn test helØ as part of the selection for procnoti9p to 

• 	øtheriow&g1aø lectibn o5th,ebj60ttve typo cjuejU64 •tld  

- 	exten of a6pf 25% (ii the range of 20% to 3Q%) of th tota nars or he 
written test 

(ii) : .:rhe provisiOs at (I) above will be applicable to selectkins iii all 
departnents except Accounts Department' 

ii) . For theexisng'Note (in) below sub-pam (g) as modified vide ACS No 66 
'- Issued unde?the Mrnistry's letter No ENG)l-98IP141/1i 'dated  1611 1998, 

subsbtute the'following - 
1l '4 

'Candidates must obtain a minimum of 60% marks in professional abllity and 
111 

6Q% marks f the aggregate for beng placed on the panel In a few cases 
where both written and oraL tests are held fQr adjudging the professional ability, 

.the written test should not:be of lessthan. 35marks;an6the candidátemust 
-. secure 60%marks n wntten test for the purpose of being called In viv-VOCe 

tesC Provided that 60% of, the total of the marks prescribed forwritten 
examinabonnd for seniority will also be the basis for calling 4andldates or 
viva-voce test insteaa of 60% of the marks for therwritten examination only, 
narks ,far seionty being êwarded on noonal basJ' However,'t should be 

IN $pectilcally male clear to them that they are being called for intervewbased 
' on the marksfor, seniority awarded on notional basis ad that erppanelmênt will 

be suhject tothelr sediring 6Q marks In the professional abity(written test 
and viya yoce test) and 60% in the aggregate' 

• 	 - 	 - 	 - 

Jv) 	For the exIstI!g entries against Item (1) of the table t the enq ,, of ' lause (i) of 
. ,' sub-pars (J ) as modified vide ACS No 66 issued under the Ministry' letier 

NO E(NG)/l-98/PMI/11 dater. 16 111998, substitute the fQllowlng iidet' the 
columns 'Factors/Hea1ings, Maximuth Marks and Qualifyin Aa'kks 
respectively' 

ç:•• 	 • 	• 	•. 	 -' 	 • 	 •,, 

'(1) 	ProfessIonal ability 	50 	30 
•1 	• 	••,•• 	• 	 S. . 	 .. 

•. 	 • 	- 	-• 
v) 	For the exlstin9 sub-clause (ii) of sub-pam (J ), substitute the following 

in a few cases where bOth written test and vlva-voce-test aréhèid to èsses 
the professional ability of the candidates, all those who secure not Iess' than 
60% marks K th6 written test should be called for viva-voce test' 

(Authority Ministty of Railways' letter No E(NG)t-2000IPMI/41 
• 	 'dO2.08.03) 	 -• . 

k: -2' 	•. 	• 	 •- 	.. 	. 	 - 	 •-••• 
• 	•.! 	I • 	* 	4- 	 • 	 • 

, 	
•1 

..-• 	.•-- 	 - 	 -. 	.'-.-• 	• 

.';• 	
- 	-' 	 -' 	 .• 	- 	- 

- 	
, 

1, 

' 
. 	

'. 

•-• .• 	 ' 	• 	 - 	• 	 - 	•I:.. 1 	 : 
- 	• 	-. 	 .• 	 • 	• 	 • 	 - 	• 
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[Board's letter No. E(NG) 1-73 PM-1/100 
dated 10-8-19731 

a Selection Board consist of only three 
of the members be directly subordinate 

For selection post in the scale of Rs. 1600- 
d above, the Selection Boards will consist of 

______ of Junior administrative rank, for all other 
n posts the Selection Board will consist of 
not lower in rank than senior scale. li either 

ie Selection Board may include a Personnel 
the next lower rank, shall, nevertheless, be 

ill member of the Selection Board. 

—i(NG) 1-83 PM 1-214 dt. 8-12-76 

Every effort should be made to include a SC/ 
.0)  'Officers on the Selection Board whether of the 

Department, if available or the other Depart-
'Kailway/PrOductioii Units or a non-Railway 
-.tent. 

/15/32 dt. 8-11-81 

if for any reason the competent authority is 
RT 	to comply with the provisions of this para- 

ft should make a report of the facts to the 
Manager. 

c4k- -2J 	II 
dureto e adopted by Selection Board 

When a Selection post is to be filled, the autho-
ipowered to constitute a Selction Board shall 

the Board to assemble and make recommen- 
It shall also nominate the Officer who shall 

he Cliairmaji of the Board. The responsibility 
ktion will be of all members. 

An officer of the concerned Department who 
a member of the Selection Board must be 

*ised to set the question paper for written test. 

	

J 	ib'passible, another Officer who is also a: member 
4 Selection Board should be nominated to eva- 

answer books, if such a test is he1d 'as a part 
ñ Selection or determining the professional 

o) t 	'The test should be confidential system with 

	

q P 	O) 1/84 PM 1-6/1 dt. 30-3-85 & E(NG) 1/ 
FM 1/13 (RRC) dt. 5-9-1985 
I9ORB/89  

(/0) )  

'K 

 

In the written test, if any, held as part of the 
selection for promotion to the highest grade selection 
post in a category, objective type questions may be 
set for about 50% of the total marks for the written 
test. The figure of 50% for objective type of ques-
tions is intended to be for guidance and should not 
be construed to mean as constituting a ipfiexible per- 
centage. 

E(NG) 1/83/PM 1-65 (PNM-NFIR) dt. 17-4-84' 

Moderation of results by way of awarding 
grace marks to candidates shall not be resorted to 
without the authority of the Selection Board or the 
authority competent to accept the recommendations of 
Selection Board. No grace marks shall be allowed in 
individual cases. 

E(NG) 1/67 PM 1-21 dt. 25-2-71 and E(NG) I-
84-PM 1/6 dt. 30-3-85 

Before the Selection Board assembled to male 
the selection, the papers conjiected with the proposed 
selection, the names of the candidates to be consi-
dered, the confidential report, if any on such candi-
dates and other relevant data concerning them' hl1 
be circu1atec for the information of the .memberaot. 
the Board as also the qualifications prescribed Tar 
the particular post ujider .consideration. 

The Selection Board will examine the service 
record and confidential reports (if kept)' of 'the staff 
eligible. All the members of the Selection Boad 
should independently assess the candidates under diffe- 
rent headings of personality, leadership etcj and 
record the marks awarded by them in the mark$bet, 
given to them and the same should be signed it1f 
handed over to the Persoimel Officer who 	ild4  
average the marks given by members of the SXection 
Board and be responsible to compile the resuTts 'ñ' 
the basis of marks given by the members. o 
Selection Board. This evàluatioñ chart prepared 'by 
the Personnel Officer should thereafter be signed.by 
all the members of the Selection Board. The mein-
bers nomijiated on a Selection Board shoul4 be4- 

vised clearly that there should not be any c*ttingS 
and over-writingsin the proceedings of the Selection 
Board and serious objection of any cuttings and over- 

writing will be taken. 	 . 
E(NG) 1-79/PM 1-320 dt 23-1249 

Selection should: be made primarily . on 1i'e 
basis of overall merit, but for the guidance of Slee-' 



iranuu 	 -- 

the. examiping CRs and of her relevant 

- 	 records. 

;(NU) F.72/PM 1/192 dt, 27-6-73 

(ii) Candidates must obtain a nrinimurn ci 
30 marks in professioaal ability and 

• 

	

	60% marks of the aggregate for being 

placd on the panel. Where both writ- 

- 
ten and oral tests are held for adjudging 
the professional ability, the written test 

should not be of less than 35 marks and 
the candidates must secure 60% marks 
in writteji test. for the purpose of beiig 

called.in  viva-voc test. This proce ~ 

dure is also applicable for filling up of 
general posts. Provided that 60% of 

.. 	
the total of the marks prescribed for 
written examination and for sernojlt 
will also be the basis for calling candi- 
dates for viva-voce test instead of 60% 

q p I 	of the marl s for the writtcn examnia- 

1on 

r IgW.I E(NG) I/72/PM-1/15 dt 12-12-73 &, E(NG) 
IPM 1/65 dt 5-124984 

th) The importance of an adequate staiidard of 
sioñal ability and capacity to do the job rnut 

t 

¼ 

* 

HBrd We factors to be taken into account aed 

weight are laid down below 

) 169/PM 1-126 dt 18-9-69 

tArTU;fl1 Oualifvuag 
Marks Marks 

*(l)P1ofess1ona1abth 5° 
-- 

() Personality, address, 
Leadership and academic 

qualification 	 20 	- 

A record of service 	15 	- 

Seniority 	 15 	- 

(1) The item 'record 0. service' should also 

take into consideration the perfor- 

• 	mances of the employee in essential 
from 

(i) 	
ItA 

be kept in mind and a candidate who does not secu 
60 marks in profess lonal ability shall not be placed 

on the panel even if on the total marks secured, he 

qualifies for a place. Good work and a sense of 

public duty among the CO1]C1OUSIICSS staff should be 

recognised by a warding mere marks both for record 

of service and for professional ability. 

(I) For, general posts i.e. those outside the normal 
dmnnel of promotion for which candidates are cafled 
from different categories whether in the same depart-
ment or horn different departments, the selection pro-

ceaure should be as under :- 

All eligible staff irrespective of the depart- 
mont ip which they may be working who 
satisfy the prescribed conditions of eligibility 

a nd volunteer for the post should be sub- 

ected to a selection which should consist 

cf both written test and viva -voce test; and 

The Selection Board should call for viva-

voce test all candidates who secure not ;less 
than 60% marks in the written test. The 

finel panel should be drawn up on the basis 
of marks obtained in the written and viva-
voce test in accordance with the procedure 

for filling selection posts. 	. 

E(NG) 1-72/PM 1-158 dt. 21-8-1972 	. 

F
names of selected c andidates shoii1d e 

n order of seniority but those securing a

ore than 80% marks  will be classed as out-
pd placed in the panel apropriately in 

their seniority allowing them to supersede 
than 50% of total field of eligibility. 

1/76 PM 1-142 dt. 25-7-79, 30-10-7 

(k) The list will be put up to the competent aiitliu-

rity for approval. Where the competent authority 
does not accept the recommendations of a Selection 
Board, the case could be referred to the •Geiieral 
Manager, who7 may constitute a fresh Secction 
Board at a higher level, or issue such other orders 4s 

he considers appropriate. 
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• 	 (tb) 
NORThEAST FRONTIER RAILWAY 

EPS.4LO3. 	 S 	
. 

• No. EJ2541)- P. XIfl(C) 	 Mthgaon dated -04-98.. 

To, 
GM(Con)IMLG, All HODs, All DRMs All pAos, WAOINBQ & DBWS, 
All Controlling 011icem of Non-disionalisd ollices. 

	

• 	 The GS/NFRETJ, NFRMU, AISCTREA/MLG. 

Sub:- Promotion of Non-Gazetted staff-filling up of.the selection. 

	

post - procedure reg. 	- 

A copy of Rly. Board's letter No. E(NG)I-95/PM1I14 cit .3.98 on the above 
subject is foiwarded for information and No. E(NG) 
I73M1/100 cIt. 10.12.73 as referred to in their present kiter was circulated under 

• : 	
CPO/PNO's No. EPS-1721E/254/0 PL.VUI(C) dated 31.1.74. 

J DA/As above 

for GENERAL MNAGER(P)/MLG. 

	

I 	,& MLuttq ovi$one of 	213 (a) of IRj Tol I, 1989 Ldion 
• 	 •I • 	

.. Stip1ate tat e1ection Boards shaLl consist of not less 
tI1ajnree o\ificers, one o 	Loi sriould cc a pesorrnel • 

	

	
nd ne of the members should be from zi ,  Department 

other thE.n that for which Seleotioja is held.'. 

ThOU h c12rifictory instructions .8xit vide Board's 
• •' 	• 	. 	 dated 10,12.73 ths.t:the; 

' . 	jt' enee  of. e ?ersonnelOf,ficer in the Selection :Boards 
1ongwith° two officers from the Department for fnich 

selection .18 held would inet the requireturit o.f one of 
..thememers 	being fromDepartment other than that 

	

S 	for, which selection i held, in practice the provisions in 
• 

	

	 the Isnua1 axe beiu construed to, mean that the 'third 
meiñbër of the,Selection Bod should necessarily be Yrom • 

• .• . 	 •.'. a Departent other than the 'Department for which selection 
• , -'\": 	. • . 	• ±5 held over and above :bae Dep,7rtment3. Officer 6.nd the 

Personnel'Officer.. 	This,results,in each ofthethree • 	" • 	 members of the Selection Board bein' from 'different 
eprtmcntc. 	S 	 • 	 S 	 • S 	 S  

- 	:' T. '• 	. • ' 3. 	Simi1r1y the provisions of pare 219 (b) to the. • 

	

S 5 	 ' • • 	• effeät tha-t here posible 'nOther officer who is 1so 
• 	 S. 	 •,• 	a' uember of the Selection Board should be: nominated to • 

• S  • 	
S  •' 	ev1uate the sn rer boohs ol, the written tests wherever • 	', 	

• held as prt of the selection, axe beiiig interpreted to 
• •. 	• • • 	•. ,'. 	mean that the officer who has Set the quet.on paper • 

	

S 	
• •' 	 cannot evaluate the answer books resulting in the Same 	• 

• .5 • S  . ••. ' 	
• 	 being evaluated by an officer from the Department other 

S • • 	• then that for vyhich.selection is held. It is t be • 

	

S  •' 	 S  • • ' • • . noted t1It these provisions do not put en émbargb on the 

	

- . : • . 	• 	officer who has set the' question pE:per from evaluating • 
• •'. • the Flnsyrer boohs. • 	 S 	 • 	 S  ' "' 	 " 

4. 	In orde_, thereCor, to mke the provisions exl.— 
• 	 • ' • 	 S 	 • 	 cit..ly clear the :8ord have decided' to-suithbly'update 	• 

• S • 	• • 	the proviions contied in paragraphS 216(a),216(0) 	
• 

d219(o) as i 	ie Mrnce Correction Slip I'ios 3839L. 

	

55 

• 	• 	5, 	past oases decided otherwise need not be.r—opened.. S  • • 

	

• 	: 	• 	 PleaSe zolmowledAe receipt.. 	• 	• S 	 • 	 • • 5

; 	 • 

	

-S 	 •,'•• 	 'S 	 -S. 	
S. 

	

S 	 • 	

' 	 ,• 	 •• S  - 	
( J.S.Gusain) 	S •  

• 	 •'. S 	 •. 	
S 	 Joint Director'stt.() 

	

5 ' 	 • 	 S 	 • 	 • 	 S 	Railay.oard. 
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rNDxN RAILWAYSTALISHMNT MANUAL, VOL.I. 18 

( Advance Correction Slip No3 

.SubstItut 	the °fo1lowig for tha existing 
par?18(a) 	in. chapter-u, 	5ctionB 	ontairing 

• Rules govering promotion of Group 	ICI 	saff 	:- 

"218(a): 	Selection Boards 	shall consj'st of 
not less than three 	officers, one of whom 

• 	should be a Personnel Officer and one of 
the • 1embers should b 	from a Department 
other than that for which 	selection is held. 
The presence 	of. 	Personnel' Officer 	in the 
Selection boards along with two cffjcers 

• 

• 

from the Uepartmcnt. for Which selection is 
held : 	 would meet the requirementof an officer 

r 
: 	

being 	from .a lJepartment 	ther than 	tat-f.r 
which 	selection is held," 

r 

(Authorit:Boardts letter 
•dted 10,8,•73 	and 

• 	 • 	

• 	dated 3,3.93 	)• 	 • 	 - 

• .• 	 • 	 - 

• 	•;•' • 	• 	•.• 	• 	 •. 	 • 	 • 	• 	 • 	• 	
• 

• 	• 	• 	 • 
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V 	 V 	Ii, JIkN RAILWiY ETABLI5HMENt MANUAL, VOLUME-I, 1989 
V 	

V' 	
j\7'V 	•, V 	 V 	 - 

V 	 V 	
,Advance Loection Slip No 4 39 Y OV/1 V 	 . 	

V 

- Sst±tute the following for the existing 

	

'!fkvT /para 216(c) in Chapter-LI, 'Section .B containing. 	V 

	

V 	
Rulea'governing 

V 	
V 

 

112.1 6(c).: For selection posts ' in  scale of  

	

V 	

. pay Rs.16OO-266O/5OOO-6OOO(RSRP).and above, 
V the 5electian Boards will consist of officers 

of Junior Administrativegrade, For allother 
selection posts the Selection ,Bord Will 	

.. 

V 'consist of officer8 not. lower 'in rank than 
V 	 V 	 - 	

) 

71  
V 	

V 	
senior scale. 	In V it n er casa ecpt in te 

V 	 éo1ielction,for Personnel .Dpar.tment: .  

	

r 	 the Selscti..on Board 'may incl'ude a Personnel 
Officer in the nt. lower rank 'who shall 
Vheverthel,ess be an equal member f the 

V 	

Sciectiri Board. 
V 	

Note:- . In Divisions where JR Grad 	f'fices are 
V 	 ' 	not eve ilble 'in .te concerned 	p.ar tmnt, 	V  

JR Grade. officers of any other 	partnwnt 

	

V 	 may be nominated as the members of the . 	t 
Selection Board, the senior scale officer 
in independent charge of the concerned 
Uepartrnent, who will not be subordinate to 

	

• •. 	
- V 	

V 	any other Member of the Selection Board, being 
nominatd s the fourth Membe'r who will also 

V 	

V sign the sélectio?roings e 
V 

	

	 of selection for Personnel Department if 
there is no JR Grade officer in the Personnel 

V 	 Department of a Division and -the post is 
V 	Divisionally controlled, in addition to the 

senior scale personnel officer of the Division, 
V 

	

	
a JA Grade officer of the adjoining Divisin 
or of the Headquarters may be included in 

V 	 the Selection Boerd.' 	 V 

(At,jthority: Board's 1p.tt.e No..(NG)I-87/PM1/6 
V 

	

	 dated 29.8.86 and 1V5.11.39, N0.(Nf)I/95/PM1/14 
dated 33.98  

V 	 V 	 V 	,•4•.• •I S. 

fr 

( 
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•Advanco Correction Sip No.40 

Substitute the following for the existing 

part 219(b) 	in 	Chater-II,. 	Section 	containing 	0 

R u l es.gova rr4t1g 	prmotiOfl of Group 	' 	staff:- 

'p219( b) 	An officer of the cnezned 	epart- 

ment who is also a member of the Selection 

Board must be 	authorised to set the 	questiop 

p aper for written test,' if :s,uch 	a 	test. 	is 

•he].dl as part 	of the selection for, determining 
the professional 	ability. 	uhere possible 

d, Dapartment another officer of, the conerhe . ' -• 

who is also 	a membe 	f the. Sloction Board 
K 

ihould be 	nominated to evaluate the 	answer,  

• 	 ,' 	 books, 	ensuring, 	however, 	that 	the 	answer 

books 	er 	invariably 'evaluated 'by a Mmber- 
Officer of the Department for which selection 

is 	6id. 	The test should b 	conducted on 

confidenti]. 	system with 	Roll ,. 	nunbers" 

• 	(Authority:' Board's l e tt el No(G)I95/PMl/14 0 

dated 	j,3.98 	). 

, 0 	 • 	
0 

0 	
0 	 0 

, 0 	 • 

\ 	
•\I 

• 	 ' 

•0 

0 	 0 	 •' 	 0 	

0' 

0' 



Office of the 
GENERAL MANAGEfl( P) 

Gauhati -il. 

Dated 3f.99?. 

- 	fçJ/-R.. 

/ 

N._________ 

E/254/04t.xII(C) 	•: 

To, 

All Hds of Departmeot, 
A)l.Dfl}43, DAO3, ITAOfNBQ3 arvi DB, 
•gi:controfling Officers of non-
Divis ion aL Off ice, 

The GeYeralSecY , /NF/I 

- .. 

v 
Sub : TiraIY filling up of rion-gzett 	pôraotionial poti3- 

niaintiarice...Pf ca1endei for- L3 election/uitabi1itY/ 

tiañe tet.b 

Lp. 
A copy. of Iaiisy Doaxd' letter Io.E(LG)I-96/Cfl 8  dated 

9.j97 on the bove rjenitlorled ub3ect L foiwaided Loi in2ort1tiOri 
agdidance. 

Ba1d 	eajilel 1.ettei c reftilerl to in their pieent 

letter whiqh were ciiculated unidei cPOt clicular Io.EP3- 320 -

/254/O Pt .XI(C) dt 25ft9 £7 arid EFS-31 	 t - /254/O-. xI(c) 
dt.22.1l.S 8  ani EI- 26 - /254/0-1'TI(C) dt. 	89. 

NJA 

2 01 GEIi RAL  

(C 1opr of fly fld's, letel N0.E(NG)I96/Cl/8 z. 9.L.Y7.) 

Sub iriely 2111 inig up of riori-gctzetted pioriotional po.3t-

Nair1téarce of calrider fôelecti0fl/itab1].itY/ 
tiade t6t. 

	

I I ' 	 - 

	

2 	 The B1l vay Adn1nitiatiOni ai e a1j71 e that in teira of Doaid 

lettei IIO..E(IG)I 	37/PM1/' dt,.i8.8.8? and EOG)I_87/PM1-14( 41 1lr) 

dt. 22.7. 88, they aje iecjulied to dja,.i up a calender 201 dorlductirg 

e1ection in vailouj giade1 to help thera plan vaiiou 	ctivitieb 
ôflrEect€d with elect'ionii3 anir to eruare better compliance of floard'i 

U 

	

	oider. ieajding hold1rl of electJni at reguldi iritervaL. rurthei, 

in terra, of floaid 1  letter N E(IG)I-81/CB-4 nt. 14.7.l, Annual 
onfideritial Ieport3 of 	ployee3 i houldbe: recor d14hSi ;  one 

ionth of the expily of the iepoit peilod arid delay in thi. regard 
r1 thep,art of the fleporting Officer shotildiDe ad.v.erelYCQrafl1erited 

upon ariI that piioti0i' of 1tdff .hou]A riot be held up meiely becau.e 
of the rion-avdilab3.1tY f the 1at€t xcpoit 2 oi a paiticul.i 'peziodI. 
foi ihich it ha becomc ue The need to av4id de1y in ho]diri 

electiori tin1ely iiting 	cDnfii1enitlal Ilepoita an'l the way to do 

o ee phai d/ugeted ii the th Mvier(Staff)' p.O.lette 
dt ili.88  and ..iettei of arae nuribel 

---------- -------------- 

• 	 - 	 - 	--- 	-J 	-.v.- 	- 	•- 	- 	- 	- 

	

- 	I 

	

H 	I 
- 	

' 	 - 	I 	 • 
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2   
date&1.12.88 from the then 	

Board. Howevcr, 

comp1intS skiJ 0ortiriUe to he roceived regarding delayS in 

g)1P 	
i-es espec laiJy the promotional CueS t1ch,. 

'e.to,.be fiied on the bFslS of selectionS "nd suitbil1tY/tra 
test$.:The Staff bide i-n the JcU/1 vide i-tan No 57/96 have'-

raisethii dard,1flter_a1'la,tt there is delay i-fl every step 

of S 	t).Ofl,fl1ath delay 1O]-tflg On cCOUflt of evaluati- 	svier 

scripts, availabilitY of confidential RenortS and av3-lR1J]JiitY 
of manbers of the Selection Board 

2. 	
The matter haS been revieWed by the BordI and it hS ben 

decided to issue the following further thstrl.ttlOfls in the matt 
	- 

The date(s) of writtefl test 	 V. 

voce should be indicated in the notificati-Ofi issued or 

selection. 
The above datS should be so fixed tht the entire selec 1 C 

• óeSS including notification of panel iS completed withit 

a peridd of\90 'days to 120  days .dependthg on the. nber. of 

t aff invo 	 ether or not S uppl em ent a ry test iS held. 

ii)_ -nceite dates aS above are fixed the se should befol10W'ed 

nd7t 
memberlof the selection Board should keep thee 

/ 	ae& i-fl 
ifieW while planning their other engageTflOnt 

	

1v) 	CoflfLdfltial ReportS/Sei0e Reco 5  ad Vigilae/DL'R 

/ 
0eranceS should be called for in resnect of all the 
candidates while notifying the selection so asto rechthe 
Séiectifl.B0I'd' seven days: before the earlieSt 'dte fiXd. 

for intervieW 	
ilaJs0 alert the officers who h've 

not orneted Confident i-al Reports of the staff.concerfl, 
ere one or more confidenti Reports have not been written 

fo' apy reSOfl during the relev'flt period, the select2ffl 
	, 

. Co iee should.cOflS iderifl the C onfideflt. iRl ReportS of 

tie year red-ing .the period 	
aueSt ion and if -in any case 

- -. even. heSe are not availabieth 	
1ectiCfl CmitteeS0u1 

take - 11 Coflfl.dfltial Reports of 1G'Jer grade into acOurJt to 
comPlete the nher of confidential reportS reouir&t0 be 

c onsidered If this is also nat pssible,a]l the available 
'Cofidefltia1 Reports should be taken into coUt. 

	

3• 	
S1nilarCalender5 for n_select3-°fl posts 'suitability test 

• 

	

	
thsIritten test and trade tests) should also be made )Ut.PoWeVer 

intheSe oases the efotS should be to complete the sarne w i-thin 
30 to 45 dayS of the d?te f notificRt iOn 

4 	Board desire that te bove instrt ionS should be \ 

- ' ScDUPUl0lY 
fol1O\ed so 'that pri?onRl vac afl3 i-es ar fi1ld.' n 

regulU4  manner and i-fl tilTe 

receipt 

I 	

, 1 

- 

* 	
V; 	V 	 ., 	 V__V . 	 • . j'• 	 •• 	 - 	 - 	- 	- 

I 	 V  

- 	

•_ 	,-
::, 	

• 	 V 	V 	- 	

• 	V 	

- 	/ 	• 	, 

V 	V 	V 
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IN THE.CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH:::: 

O.A. No. 1351 2005 

(Shri Paresh Ch1 Das & Ors 	. .............Applicants 
-Versus- 

The ynjon ofIndia & Ors. 	.............Respondents) 

IN THE MATTER OF: 

A Rejoinder filed by the Applicants of the 

O.A. for adducting additional records in 

the Case. 

That the applicants are in receipt of.the Written Statement in 

this, case and heaving gone though the same they ha 

understood its contents. They categorically deny the 

contentions of the Respondents that there is no cause of 

action in the case. 

That as regards the contention of the Respondents that the 

Railway Boards decision that there will be only written tests 

for promotion except certain cadres, there is no dispute. 

However, the said decision did not take away the other limbs 

of the selection process such as constitution of the Selection 

Board, publishing the result of the selection test etc. Rather it 

is one of the essentials of all selections as the incumbents 

concerned has a right to know his performance in the written 

test (or oral test), which is an important right under all 

settled principles of law. This is also.a corollary for achieving 

transparency 	of the 	selection 	concerned. 	Service 

jurisprudence contemplates such publication of result before 

preparation of the panel for promotion and in all selections, 

even of the N.F. Railways, the result of such tests were 

declared step by step prior to empanelment and promotion! 

appointment. 



I. 	 -2- 	 1 

That in just the previous selection for the same post (cadre) 

i.e. Passenger Guards held in 2002-2003, all the norms of 

selection, such as Notification of the vacancies, notification of 

the date of written test and publication of the result of the 

writteritest etc., were complied with by the same authorities. 

However, in the impugned selection no result of written tesV 

had been published and the empanelment has been done, 

wherefrom the Respondents No. 6-36 were appointed. In the 

said selection done in the previous year for the same posts 

(19) by the same respondents a list of incumbents in the 

feeder cadre was drawn on 7-6-2002, the result of written 

test was published on 2-12-2002, the viva-voce test was 

conducted on 2-4-2003, 3-4-2003 and 4-4-2003 and finally 

the selection test was published on 4-4-2003 after 

empanelment of 19 candidates. Thereafter promotion order 

was issued on 17-4-2003 and there was no anomaly in the 

entire process. Contrarily in the impugned selection no result 

was published after the written test and the authorities 

empanelled31 aspirants directly for appointment. 

A copy each of the records of 

Notification the date of holding 

written test, Result of the Written 

Test, Date of viva-voce and the 

panel and the follow-up order of 

promotion are all annexed herewith 

as Annexures- G, H),  I F  3, K 

respectively in this rejoinder. 

That it will be evident that the process of selection for 

'promotion to any post has to be undertaken in a phased 

manner with each step indicating clarity and transparency. In 

the previous selection, as will be revealed from• Annexures- 



ç) 

H, I and 3, that a total of 28 persons were declared to have 

passed the written 	test and out of them only 19 were 

selected and empanelled and that was done consecutively on 

different dates. But in the impugned selection the result of 

the written test was not declared and as such the entire 

selection has been vitiated for want of transparency and 

ignoring the settled procedure prescribed by Rules or norms. 

That 	placing 	reliance on 	the records 	adduced 	by the 

Respondents particularly R-1 of the Written statement, the 

applicants beg to state that the Respondents blatantly and 

grossly violated the norms incorporated in paragraphs 4 and 

4.1 of the Railway Bords Circular dated 7-8-2003 and 

violated.the procedure of selection which vitiates the entire 

process. Therefore, the impugned selection is bad in law and 

liable to be quashed. 

A copy of the Railway Board's Letter 

No. E (NG) 1/ 2000/PM 1/ 41 dated 

7-8-2003 is annexed herewith as 

Annexure-. of this rejoinder. 

That the procedure contemplates a certain period of time (2 

months) for evaluation of the answer scripts. However, in the 

instant selection the performance of the applicants were not 

evaluated at all and directly a panel was prepared with those 

incumbents (herein respondents) who have personal 

approaches, as per the sweet will of the Selection Board 

Members. In doing so a long period of about 4 months were 

taken and illegalities writ large in the entire process of 

selection including the non-evaluation of the answer scripts, 

which'requires close scrutiny by this Hon'ble Court. 

Verification ............. 



F 

VERIFICATION 

1, Sri BhL ban Chandra Goswami, S/O. Late Umesh Chandra 

Goswami, aged about 40 years, resident of Railway Quarter No. 

119/11 1  B.G. Coony, Guwahati- 21, I am one of the applicants and all 

other applicants authorized me to verify this rejoinder On their beha!f 

and I do hereby verify that the contents of this rejoinder from 

paragraphs No 1 to 6 are true to my knowledge and I have nothing 

to have supprssed in this rejoinder nor any material facts in filing 

the same in this Tribunal has been concealed. 

I sign thiverification on this the 13th  day of Maréh, 2007 at 

Guwahati. 

• 

• 	 (Sri Bhuban Chandra Goswami) 
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- 	 i.F.R1y, S. 	

"S 	0 fi(Q of thu 
Di vi L.flly.M 	(i), 
Lwu. ir,d td: 

' 	To 

. 	S 	

/ \ 	

tt 	 - 	
PoS Pass Gc. in SC"lo •-.500O-ooc'o/..- 

Sub:- ThIs. fICIO 	. 	.0-9/PI (i) 

	

SO1OCj 0 r ñ 	: 1-A-01.. 

I 	hns 	hr dociod 	o hold 	2C'IOr 	f I 	scnl0 	s. 	500-OQo/- t 
.hQ 	p 

.Per:.ors Pri COiSttrrr o fIJR_17,SC_1._ 	T-1 
of  

	

P1os 	Spar 	n..d 	dirr?c 	hc i r 	ho 	*jr l  tor 	to 	s 	1 	i 	r f 
follwj-.' S 	to 
Ps 	Gu . 

the sc hduled dnt 	nrcl irnn n 	how iiI 	LS 1; 
13/Shrj Sarn 	Ch.Sartnah, 	'.Gc,ods Curd/ 	I' 2.S/Shrj 
30.  

Alit Cha 	i,Sr.,rds .Grd/.Ltvi 

 
S,ulurnar 3hat -c her oo 

; . ibdu 1. 1oq uc 
'L;LtC 

? 	fl 	F o  
S .D.K.Dn:rup 

. wri 1-  

7. 
Pravat Ch.Dns (i ) (sC) 1!/JJi 1' 	 to 

' 	ho [Cl Sun 	1 C h.Mnlaknr(SC) 
G0 p1 Qh.o ru/ST 

"/,l'yiI 

9. S .K.Drs 
C 

t/i41 hr. 10 
11 

S .P 	haki' "/ir 
i 

nnt( 
12 

arosh Ch.fl-s J'/1 
K0.j - i-j 	Si 	ch 

13  14 Subhnh Chalcrahr,rty 
15.. 11ibl.1. 13iswas 	(SC)  16 3 	1çhar Duttn It/THG 
17 K . 	o3howrnic k,  

. F'.3.l3rrn 
 "141 	r Sn jiit 
 1\ . 	.0 h0  ui hu ry 	 S 

21 
22; 

.fl1)j rn-i  
. 3.G.riyrUjnr "/-C 

2Z. Mi i.nj 	KtDv /.P .  
24. 
25; .wnpn - Kr.Doy '/F.1.1G 
26 Prnmodc Kr.Dt, t-n 	. 
27, 3ur.i 1 Cbn!crn1)ory 
28. Bjs.wriji t Day - 1 
29, Rain 	1 Ds ,Sr.G0r ) ds ,Ga rl/['1G 

- 	Rçs hi f !\,al umd 	r _. 	. u /u1G 
31 '-ub' -tsh Dy "/ii. 

( 

Cortd2-/ 

• 	--5--- 	5 55  • 	 5 	5 _________________ 
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IL' 	
. 	32.S/Sh 	M.L. 	r - v, J.Goods 	Gur:1/LMG 	( D 	of 

S 	
i.Swflri.h 	D-ts 

I 	—'j—/1.1G 	 ( 	writo 
3 h"ru r 	14r 
mar Ch.Dcy 

( 	tt ' 	Ft 
'"( 	 ( 	bo 	hoU 

1l1r'lrv'lfls Or: 
/r(C .37." (rjshr q, Pada Doi,r. "I.F.GG 	LMG 	 )-QQ hr-s. 

I Ps 
-----_' 

Cxopql 
S 41. 

42.' 
Pr-roswar Gø warn 
Naradhru- Dey 

43. Ni rj har Bis wjs /LMG 
. 	44• A.B.Dhr /Ifl 

' P K Mukh - rjeo 
 IIa.adhr Cb.Doy 

'7 

F. 	47. Jihar 	r Ds '/LMG 	(The d'o oi 

49. 
Sur.il Ch.Doy 
Bimal Kt.2.is.-s, 

'/Tjf 	(test 	will he 	fj.j 
'/G 	(later 50.. Baudov Debr11i,  

01. 

,Advised 	to  lwc p  
'ow TI/C0 	/iir.1 G 	)tho-sQ l'-t.s 

• 	
S  

uvdor G111C0 t/ 	'roich 	for 	thL 
(sleciQl:. 51. . S 

Surjva Kr.Ds 	(ST) "/'c 	(Dtoof critor tt 
5 	

5 
•,S• 	

5 5 	5 	fixod. 	to 	h. ho 1.1 	or 
(1 5-( -02 at 1 000 h rS 

's 	01 ficc/J IG 

520 Apurbi Kalir-  (The 	-o of 	r1ttor. 
Rm C}i.D-ts 	(sc) 

Primal Ch,Ds 	(SC) 
Tt/ijc 	(test 	will 	fird 
"/P3 

-: 
. 

3 ubir Kr.Rov (SC) 
(lr 

"/GC 6 . • ('\iV i s Oi 	• 	. 
S 	• 

J
. . ( 	}i 	1 	 S 

• 	. re3(Ii1;u 	L 
0  . 

56. 	. 	• 'Prjthjrj 	1 atnr (ST) : 	"/.'U 	Dii 	c 	f 
S 	 fj5 r 	4-f t 	h 

0 . 5 	 • 	. . 	I r. 	fliI'1 (P ) ' S : C' 

• 	5 	57. 	S  Pradip Boro 	(ST) . " /r';C 	Advisod 	:ct, 
• 	• 

S 	 S  
self 	roruIi, 	 . . 	S 

S 	 sul.oCtior. 
:.-— ThodnbowiIi 

lator •(jr. 

S . 
S  for Dlvi 1.Tflir.Mv- i.Lr..r 5 (2), 

S 	• . lr. 	Lum1r 	. 
S 	6.E/40-9/Pt.I(T) 	o loc tio n 	Lulir,d;-d:7/b/O2, 

Copy for warded 	for ir.forrnitior. 	r;d t/actio r 	o:- 

• fl Staff C 	rCnrny 	hro 	2rop1 r chr!I.O1. 
• . 	25 	Sr 	A1A A. ATI.1/BPB 	(30 Sr.DOM/T4G. 	(4) C5 	to 

5) CS  to Sr DoM 	fo r 2pprisalof3r.DoM/fl1G nrd 	keep 	re - d 	AJJ 	oj 
the ibovotne iorodS.'aff. 	S 

.6) .Cr!3/LM,. 	'Ho 	Will'119as'e.reliy fho 	iibvo 	thro:-Cor.t.roi pIk-,t:o. 
7). TI/3P13,Lt'1G 	GFIL 	• 

• 	for Dv1 l.Jly.Mnrr.r (F),  
Luiwi 	r. 

•• 	- 	S 	• -• -S. 	• 	S 	 - — 	SS 	
55 
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C1. 

Cff 	of th 
ivl .Raly aflaP;: 

- 	Luu 1i 

• 	 jub 	Resultof written 	of selectibn i.r :h 
.•ogt of Iass.uard i n scale  

The follow.in 1  steff ho aj:.j-iered in the Jr.:. iten 	.f selection 	r the pos t  o f. (a3 	 - •Ofl l562oO2; 06-7 2Fd 	 on 10-8-02 haecui- j 
fY1flO rnar1 tx - apoar in the Viva -voce test of abOve sel- ctIo:. 

not. The 
names cal ar

•
/arran.ed below in order or seniori ty. 

•- 

arat Ch.3arnh, 	. 	•r.GoosGuari':. 
2 	ijit I(r.iChanjittaj, . 	X -Goo Js GLarcVL,J. 

.3ukuar Bhattácherjee, 	-10-- /Lti. 
id. bul Haque, 	 -lo- /B' 

5 • 3ankar r'rasad .Ckabàr-.tc, 	 /r.a 	- 
Ranji.t Ir.1zar, 	 -so-  / LLLGI •.- 
.ubhah Chakraoorty,  
,elthar Jutt.a, 	 30-  /Lf• 

• Narendra Nath Jora, 	 -3o- /Li' 
10. iid.'lijan 3 aik.ia, 	 -lo-'  

.12 . iJ.lari I(n t.i Dey, 	 - io 	/: 
l3.Chandan.Kr.utta,  

.3-.iapan Kr. )ey, 	 -do- /Li. 
1'riiiöJe Kr )ut.ta, 	 -jo- 	/t'C: 	 .. ............. 

16 	 ...... 	-.------ 
17 Thatan Lal )as,  

18, heinu Rn'iisra, 	 Pods Guard/NC. 
L9.HiranyaJ(r.as,. 	S 	-do- /N'C. 

Krishna Irada )eb 	 10 /TG. 

Fanjk Ch • Na th, 	 do- / a B . 
.22. 3ubhh 1iajumder, 	 1ô /L1.G. 
23 • ;-Iaradhan )ey, 	. 	 - Io-  /ET B' 

Diria1 Kanti Biss, 	 /) ,-c. 
:1purha Kalj. ta, 	 -30  
Ram Chan3ra .)as(JC) 	 do /L-.G. 
Jubir I<r.Roy,(3C), 	 -do- /GC. 

23. Prad.ip I(r.Boro (3T), 	 do /1Gc. 

Note - .eria1 o.5 has been qualified in the 1ritten test to 
a 1 .ear in th Viva- oce only 'jith: the help of fl0tjOfliLL 

. 	. •. 	seniori ty marks. , 

( "-L_-- -Tc 
for ).iv 1 . RàT1 way  

N F .Rai lw ay, Lum1 

Contd • • . /-: .2 
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3e1ctio. 	Lw3in, )aed 

Copy forrded for inforriabion and 	iaction 	:- 

 3taff concerned through pro.er charnei- 

 Jss/L 	& 	 3. CYi"/NGC. 
44 5. .Sr.Jo/L.G, 	6. AR 	kY,,7 	/pB, 

 D±v1.3ecreLary,NFREU/Lu2in. 	 -- 

94 COnvenor,N?R1.iJ/Lut lincj. 
 ecy., C & 	T 	ccociaborvLiuru±ng' 

 pae copy for. P/cases. 

for 	)lvl .Ra 	'day T4aner ' 	) 
Fira3in 

- 	 - 	 0 	•*t•t 

- 	:- 

1•  

• 	 --- 	 - 	--S 	 •;- 	
-' 

0 -...- 	.---- 

/ 

\ 

• 	 - 	- 	 - 	• 	- 

tI 	 - • 	
0• 
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XR 	 LMG tQLQ 

To, 	 . 	 Cl- 	Sr.DOM 
CYM/NOC 	 •. 	 AM'GHY 

I . 	 SSf13PB 	 . 	.. 	 AMJBPB 
SS/LMO 	 TJ/LMO 

4 , i  

c/409/ P-i (f) Selection. Due to uiavoidabIe circiim&tances viva-voce tesIi4 for thA 

pmt of 	senger Juard in.8cafv Rs. 0)O-8OQO!- held on 19.12 	,2O.12.22 and 
23.12.2002ar cancelled and re-fixed afre.th (viva-voce only) on 02.04.2003, 03.04.2003 
and04.04.2003. 

Pkise spare and direct the foJow 	staffs to report to DRM(P)/ LMG's ofice on 
the dates shown below: - 

S/Shri - 

 Sarat Cli. Sarrnah, Sr. Goods Guar&NGCT 
 AjitKr. Cbangmai, Sr. Goods GuardJLMG, 

 SukumarBhallachaijee., Sr. Goods @nardJLMG. 	I 
 Md. Abdul Haque, Sr. Goods (hird1BPB. 

S. SankarPrasad Chakroborty, Si. Goods Qusrd/BPB. 	: 	02.04.2003. 

 Ranjit Kr. Kar, Sr. Goods GuardJLMG. 	( 
 Subhsh Chakraborty, Sr. Goods Guard/LMG. 

... Sekhar.Dutta  

 NarendraNatli Born, Sr. Goods Ouard/L,MO. 
 Md. Alian Saikiu, Sr. Goods GuardJcMG._-' 

NarayanKabir, Sr. GoodGuard/LMG. 
 Milan Kanti Dey, Sr. Goods GuardIBPB. 	"- 
 Chandann Kr. Dutta, Sr. (Joods Guard/BP.3. 
 Swapan Kr. Doy, Sr. Goods GuariJLMG. 
 Proniode Kr. Dutta, Sr. Goods Guard/NGC. 	.. 	03.04.2003. 

Sunil Chaluaberty, Sr. Goods Ouard/LMG.\ 
Rabin La! Das, Sr. Goods (3uar&LMG. 

18. Bhanu Rn. Misra, Goods GunrdJNGC. 
) 	 19.: Hiranya Er. Das GO0 : 3UardfNGC. 

20, Krishna?ada Deb, io!s(hiard/LM(J. 	.- 	 . 	
. 

 Manik (Th. Nath, G;ods GuarcVBPB. 	T 
 Subliash Majumder, Goods GuardILMG. 

23• 1  HaradhanDey, . Goods thiardfBPB. 	. 1 	* 
24.. 13iniai Kanti Biswas. tjoods GuardfrGC. 	. 	04.04.2003. 

25. ApurbaKalita, Goods GuardJNGC. 
' 26. Rain Chandra Da(SC). Goods (ivard/LMG. 

2.7. Subir Kr. Roy 	(SC), Goods (3uard/NGC. 
v 28. Pradip Kr. Bore 	(ST), Goods GuardINGC: 

CHC/LMG, to ptease relay the above thessage through control Phone. 

- 	
S 

G A i, 
(A,Narayanan) 
tPOf I/LMG. 

for DRM(P) / LMG. 

¶ 
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Office of the 
DRM(P)/LMG 

Dated:04.04.2003. 

In the seLection for filling up 0119 posts (UR17, SC-UI & ST-UI) of 
Passenger Guard in soaie Rs. 5000-8000/-, written test held on 15.,0.2OO2, 
06.07.2002 and absentee written test held on 10.08.2002 and viva-voce test held 
on 02.042003, 0104.2003 & 04.04.2003, the following candidates have come 
out successfully and empanelled for the post of Passenger Guard in Scale Rs. 
5000-8000/-. 

H 
\,1) 	Shri Sarat Ch. Samiah, Sr. Goods Guard/NGC. 

Shri Ajit Kr. Changmai., Sr. Goods GuardILMG. 
Shri Sukiimar Bhattacharjee, Sr. Goods GuardfLMG. 
Md. Abdul Haque, Sr. Goods GuardIBPB. 
SM Shankar Prasad Chakraborty, Sr. Goods GuardJBPB; 
Shri Ranjit Kr. Kar, Sr. Goods Guard/LMG. 
Shri Subhash Chaaborty, Sr. Goods Guard/LMG. 

• 	8) 	ShriSekharDutta, Sr. 	OodsGuard/LMG, 
Shri Narendra .Nath Bora, Sr. Gøds Guard/LMG. 
Md. Atijan Saikia, 	S  Sr. Goods Guard/LMG. 
Shri Narayan Kabiraj, Sr. Goods Guard(LMO. 
Shri Milan Kanti Day, Sr. Goods GuardfBPB, 
Shri Chandan Kr. Du1a, Sr. Goods Guard/BPB. 

• 	14) 	Shri Swapan Kr. Dey, Sr. Goods Guard/LMG. 
Shri Promode Kr. Dutta, Sr. Goods Guard/NGC. 
SM Sunil Chalaboily, Sr. Goods GuardILMG. 
Shri Ratan Ltl Des, S:. Goods Guard/LMG. 
Shri Ram Chndra Das (SC), Goods Guard/LMG. 
SM Pradip Kr. Boro (ST), Goods GuardINGC. 

The.above names are arranged in order of their seniority. 

The panel has been approved by ADRM/LMG on 04.04.2003. 

(A. 	arayana 
APO/I/LMG. 

S 	
S for Divil. Rly. Manget (P)ILMG. 

Contd...2. 
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t'Jo E140-9/p-, 	Sefectorj 
Dated 0404 2003 

Coy*forwarded ani necessasyj, to 

.1) Staff conce 	ithrough•prop- channeL. • 	

. 	 2) SS's - 	 Bpt.  
. 

 v,  CYM I NQC 
 SrDOM / LMG. 	 a 
 ARM/GHy&,M/BpB.. 

• Divil. Secy,/NF.REU/IJ\JIG 
 Conve nor I 	

~ L. 
 

• 	8). Spare copies for P / oases. 

5SoCf))L1Y'v 

(A Naraynr 
APOiijc 

fci 	DiviL RIy. Manager(p)/1.r 

t' 

, 
• 	 • 

0 

J 
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c; 
N.F.Railway. 

-. 	
Office of the 

* 	 DivLPJy.Manaer(P) 
• 	 N.F.Rly.,Lumdin& 

• 	Offlic erdr. 	 Date'df 	/412003 

• 	The foIiowin Sr.Goo& Guard in sea!e Rs5000-8000I.,who have been empunelle.d for 
prmotion to the poet of Pns.Guard ii scale Rsi000-8000f vide this office Memorendum 
NoE/40-9iP-1(T) Sleviion DtcL 04-4-2003 	ehreby temporarilyposted e Pass Guard on 
their existing pay and scale at the station shown against each vice vacancy with immediate 
i•ft1L 	- 

SN N a me Present Design. & Stn. Posted as Pass.Gd, in scale 
Rs,5000-8000/- 

• 	 - /Shri. 
1. Sarat CkSarnah, 	SLGood GdINQC. 	PasGd/GHY.' 

• 	 2 •  Ajit K.r.Chtimai, 	-do-ILMU. Easy Gd/BPB.. 
• 	 3. Sukutnar Bhattacherjec. 	-do-,LMG. PaaGd/BPB. 

4, Md.Abdul Haque 	-dc'-tBPB. 
Sankar Prad 

 
Chnk6orty -do-/BPB 

Pass.GWBPB. 
Pu.Gd/BPB. 

ii. Rnjit Kr.Kcw, 	-do.ILMa •Pi.Gd/BPB. 
7. Subhash Chakraborty. 	-do-/U'lG Not promoted due to WIP for 1.1/2 Yrs. 

w.ei 10-7-02 to 09-1-04. 

& Sekhar Dutta, 	-da-tLMG. Pass.GdiBPB. 
• 	 9. NarendraNath Bora, 	-du-ILMG Pass GdIBPB. 

 MdAlijan Saikia, 	-do-ILMG. Pass.Ud/PB. 
 Xzrayan KthLrj, 	..do-ttMG • 	 P.GdiPB. 

12, A-filan Kth Dey 	-do-BPB ?assGd/BPB. 
 Chandan KrDutt; 	-do-/BPB. Not promoted due to WiT fbr 1.1/2 Yrs 

w.ei 1-12-01 to 31-5-03. 

 Swapan Kr.Dey% 	-do-JLMG. Pass. Gd(BPB. 
 Prornode Kr.Dutta, 	-do-/NOC. Pas.Gd/G1IY. 

.16. Sunil Chaicraborty, 	• -do-/LMG. Piss.GdIBPB. 

Composite transfer grant, TfPass and joining tinie are aimissible in the cases of 
SI.1los.2. 3, 6, 8, 9, 10,11, 14 & 16 ody. 

This issues as per order ofSr.DOMJLM(1 
0 

•0 

( 

• 

(A.Nayann 
• 	 . 	 APOIJILMG. 

* 

• 

for Divl.Railway Mana.gcr(P) 
• 	

. 	 N.ERIy.,Lumding. 

Contid...PINo.2 

'I 
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• 	

• -- 	( 
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11G,rT2547ot xi)(-) 	 t-- I 	7 
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' cai/ 4LG, 	cri/co,'i ic • hc? ,' I C, 

ll lPcS, DRMS, ADR1S, 3L d 

4' 

0M/NbS 	DS, WAC/N.3, L)b, 

11 Aroa Mana2r3 	Dr 	D!i. 	(D).3, AC\ 

- Al). 	No 	i;,j.5icr1ciliC 	UU. 	, 

)y 	C/r LinCIAILG, )/ 	C-Ti-' 	(TC)/MI L 

rr 	CSTI 	CO/Cah & I 	yliL 

SPG)5 	AIs . 	P. 	?rnc_h/flLG, 
)hc GS/NIRU, M1ThU 	lCTFA & NI(  

• 	3uiy: 	O(U1 e fOr 	l- 1G 	th 	rUJ.0 

U 	p)Jt' 	rL  
- - 

•. 	

S 	• 	 • 

7iflV 

A cy c- f i 11;Iy 	 j 	. 	I 	ia) I/2000/ 

/ 	 /41 &tod /---2fr3 (R-. N 	137/ 	3\ .n ho ).ovo 

icj LjriOct 	 Oct6uj 	1 Lrwardo fq,r iiEô' rnLfcn anc 1cCO5iI ' 

ici4'n 	5I&8 car5i(r lLLcr ciht2l i3– -22 	Lo 	r foroc\ 
t irl tnir pr(i3cnt 1e€tr ss cjrcL t 	under CII (p )'/i&C 

Pt XJI] (C) j oc1 2-3-4•4q Znus 
COPy C'h. 1vanCci crrccr S11 hip 15p .f 11&L! 

ru:.1o5O bLl. ib)t for jnt#natLon 

	

S 	• 	 ••. 	5 	5 	• 	• 	( 	.. 	K. 

•--•• 	.j 	S . 	 • 	5 	5- 	5 	 .DP/i'?4 	S 
r 	5--f-- NAGERL-c 

( CeI1y ol: Z(3\'i 	I 	 u 	E t"i') I/2GJf11/i41 

j 	5- 	• 	.. 	•:. 	•- 	to.72ot3) 	- 	.• 	S  

• 	Sub: Procedure for holding solec ks for f3romuiiOfltO posts 

5 	 • 	classified as 'Selection. 	 S  - 

• 	- 	S 	 - 	in terms of extant irocedur selection poi': rE :Uid Ie -i positivC act 01 Se,5CtjthI 
• 	S 	cossng of a written test alIdior viya voce; viva VOcI: t..in 5  a nru. ii ev;y case. 

1:1 	In cases wtrrjl'e WTifleir lest iu held as part or u- 	ki' in prontoUon to ti 	rtiiSt 	- 

- 	grade setecon 	st in a categ&y, the same includ : 	b:;t-e t' 	qutions for abcLOo_ 

S 	• • - ,. . 	(in the range of 45%5) (Lf . the total macks !O lii v1th.n iest. The objëilv3 typo 

	

/ 	qetT61imedtO about 2b%( in Die range of 20 	32 ,) of II L total marks for the ihri 
camination if an held as part of the se'ecbon to p onrjuofl to s-lectron posts u lic. iOlkCr 

S 	 q2r1es, have alo on incduced vide ACS No.13 	ued cider I Is MinisWs Lefte; -  fovri 

S 	 • 
 

nl tiber dated 8.3.2002 with the stipJIatioc thai in i-rd . ii cL.f (ho impact o rntdan 
aj,,s Wing, there wlii be ne 	rnsrrng for vvroiig iiivi. -C,I 	LIVe type ¼lJSIIUIi 

2 	The stau roe in din 	of I p Irul ent ii 	31k 	th 	J 	l SrI . in 	d t' 

PNM have demanded that: 	• 	
. 

ci 
I 	 (\ 	

1) Jn order to reduo subjectivity to thu maIJirSutIr eieuI pussiblu inihe depacrtrit;d 

- 	/ - 	
eIection viva '1/cce should bc. Li mmrl d ci r C Indky' of viva voct havi I  

êtirnncitc"  ci Di re P..'iiCilt" from 0¼. in ri t Drr.iugh Rjuwa, Recri ImorIt 

I —  
ii)- 	concept of ncgatrve machi , noufd t 	iway './Ch 

c 	, 	3 	PusJnttdihealic,ris wth Inc cuff side HniUy of Railways have con'dered the 

4' and hdVe decia.d a under 
S 	 • 	• 	 - 	: 	. 	.,. 	- 

e' 	 i) Ttrere will 	o viva voce in the qepal f ,mental s&ecbons exu cipt 1 Ii the Case1 
.. - —sebecbon if any, for promobon to the posts yr the Chs of law Ass slants 

Pjyotherpjts TlepIaQtors arid TLaLs For these categoriLs viva 
voce Is in vogue in the recruitment throc jh Rail N - 'J RecruItment Bo3rds (RR's)4 
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' u) 	While the objective type questions in me vitten test held as part of selecu 
promotion to all eoIochon_ppyifl btre iriirid 	(he concept of nogtivo rn ii lrt1 

for wrong answeriie objective type qlc.ti6ns as intrnduced vide ACS No 1 .J 
ibid stands Withdrawn 

31 	As acorotlaehmination of viva voce in Ii 	dap.irlmental selec'ions, the 10 	lI 

decisions have also been talon 

i) 	Written test will invdriabiy fort n paft or al 	le loris held for promotion to 	) 
classified as setection includiig the p sis 	r W 	ch presentJy onh'viya voc6 	') 
part of the selection 

15 niaiks hitherto allotted to viva vec ' in the adlection, which consted of bot wT13Jest.andviya voce 
	 added to written test 	Accordinç)j in 

total 	marks 	allotted 	to 	lTittcn 	1e t 	or 	assessing 	professional 	ability 	o 
candrdate 	shall be 50 (both in case 	pie.iiuflywntten and via yore c 
viva voce form part of the s''-'ction) exc 	in th 	case of selection tQp_pst_ 1 

capDesLfchers, 	Law 	Assistarts 	Plysiotherapists 	md 	lelepi 
4ratorsj2L1ic! 	the existing dlsffTb5k1nof marks, n ame ly ,  3S ior 	ri ct 
andTior viva voce wii rortirToThiin orcC 

4 	It has also been decidcd that the prousdure. as revised above will be applicailc r' 

selections notified on or afterl ie date of ssuo of this ler 

All the remaining proccdure prebcribeo I 	tot 	r'j .t 'echo' s i icludi1g 	0flSfci 
Selection Boards will fornain cndltered 

5 	Accordingly, the Indian Railway Esic'blth h itt 	'iii 	Volume I 	1909, I 	f1iefl( 

per ACS No _J5flj. nclosLd 

please acknoedgareeeipt. 
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ECI:ACSNO. 150. 
(J.S.  

int Director, E;tablishriiei 
Railway B. 
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